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BEF'ORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Orlginal Applicatior No.98 of 2O2S (SZl

Y.Pondurai,
No 129, Usmal Road,
T. Nagar, Chennai, Tamil Nadu-600017,
Mob: 9O424O4030
Email:yashwanthrajan. adv@gmail. com ... Appellant

l.

Vs

State Level Environment ltnpect Aasessneot Authority (SEIAAI,
Rep.by its Chaitman,
9th Floor, MetroS(CMRL Building),
Nandanam, Chennai-6o0035,
Email: sei:ta:trstn,r qrnail-cOrn
Phone No. 044-2435997 3

Tamll Nadu Pollution Control Board,

Rep. by its Chairperson,

No.76, Mount Salai,

Guindy, Chcnnai-600o32.

Mob:O44-22353734

Email: tnpcb-chn@gov. in ... Respondents

I, Syed Muzammil Abbas, I.F.S.(R), aged about 63 years, working as

Chairman, State Level Environment Impact Assessment Authority, Tamil
Nadu (SEIAA-TN) having offlce at No.327 Metros, 9th Floor, Anna Salai,
Nandanam, Chennai- 600035 do hereby solemnly aflirm a,nd sincerely state
as follows:

2.

TILEj.t aESEgxDEN!
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2.

3.

1. I am filing this counter affidavit on behalf of the l"t Respondent herein

and as such I am well acquainted with the facts and the circumstances

of the case from the records available in this office

I state that I have perused the application and deny the averments and

allegations stated therein except those ttlat are specifrcally admitted

hereunder and put the Appellant to strict prcof of the same'

It is respectfully submitted that the proponent Y' Pondurai' had

applied to SEIAA-TN for Grant of Environmental Clearance for the

Proposed construction activity of high raise building at S'F No

31,32,34,35,37 of Padi Village, Ambattur Taluk, Thiruvallur District'

Tamil Nadu. The project is covered under category Category "B" ofltem

8(a) "Building and Construction project of the Schedule to the EIA

Notification,2006.ofthetotheElANotifrcation,20o6asamended.

4. It is respectfully submitted that the Project Proponent was issued

Environmental Clearance d'aled 23'72'2022 under the Violation

Category in accordance with MoEF&CC Notifications dated 14'O3'2O17

and O8.03.2018, for a commercial building complex constructed

without prior EC.

5. It is respectfully submitted that ttre EC dated 23'72'2022 mandated the

deposit of Rs.1.48 Crores towards ecological remediation' resource

augmentation, and Corporate Environmental Responsibility (CER)-

related activities. The calculation and imposition of the said amount of

Rs.1.48 Crores is as per the procedure established by the MoEF&CC

Notifications dated 14.03.20 1 7 and O8'O3' 20 1 8'

SIATE LEVEL ENVIRONMEI,IT IMPACT

ASSESSMENT AUTHORITY . TAITIL NADU

No. 327, Metros,9th Floor,

Anna Salai, l'landanam, Chennai{00 035'
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6. It is respectfully submitted t.llat independent of the above, earlier,
pursuant to the directions of tJ:e Hon'ble National Green Tribuna,l (NGT)

Principal Bench, New Delhi in OA No. 37 of 2015, the pp deposited
Rs.7.41 Crores as Environmental Compensation (EC) to the TNpCB,
calculated as 57o of the project cost.

It is respectfully submitted that the pp now seeks a refund of the
Rs.7.41 Crores paid as Environmental Compensation, contending that
the later Environmental Clearalce amount of Rs.1.4g Crores overlaps
with or supersedes the earlier judicially imposed penalty.

It is respectfully submitted that the issue was discussed during the
496th SEAC meeting (06.09.2024r and further deliberated upon by
SEIAA in its 758o meeting (25.09.20241, based on the pp,s

representation dated 31.07.2024. SEIAA, while accepting SEAC,s
recommendation, recorded that the pp should approach the
appropriate lesal forum for any relief.

9. It is respectfully submitted that subsequently, the pp frled the current
OA No. 98 of 2025 before the Honble NGT Southern Zone Bench
seeking refund of the Rs.7.4l Crores.

10. At the outset, it is respectfully submitted that the statement
rendereo in SEAC's 496th meeting suggesting the pp "approach the
court for relief was merely acknowledging that SEIAA and SEAC do not
possess the statutory authority to modi$, adjust, or refund amounts
imposed by judicia' orders, including those issued by the Hon,lcle NGT.

1 1. It is respectfully submitted that the observation does not preclude
SEIAA's right to raise objections, including the issue ofjurisdiction and
maintainabilitv 
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72. More pertinently, it is submitted that the legal remedies available

to the applicant are conferred by power and procedure of law and the

same is not as per any statement or obsewa: ion of the SEIAA in any of

its meeting. The statement of SEIAA in its minutes on the issue of legal

jurisdiction is only an observation and does not confer any right or

otherwise on the applicant. It is for the applicant to establish the merit

in its case and the jurisdiction / maintainability.

13. At the outset, it is respectfully submitted that the Environmental

Compensation of Rs.7'41 Crores imposed by the Hon'ble NGT Principal

Bench, New Delhi remains binding and final. The same being an order

of the Hon'lcle Court cannot be refunded, altered, or reconsidered by

SEIAA or SEAC. The order has not been set-aside or rnodified at the

instance of the applicant by any judicial order till date and t1lus it is

not open to the Applicant to seek a refund oithe same, that too, when

ttre deposit of the same was made free of any contest by the Applicant'

14. Similarly, it is submitted that the Applicant apart from the above

penalty imposed by the Hon'ble Tribunal also made an application

under the violation category. As per the established procedure, the

Environmental Compensation for the damages caused due to the

illegal construction was also imposed on the applicant The same was

remitted by the Applicant without any protest.

APPLICATION IS NOT MAINTAINABLE

15. It is submitted that the pa5rment made by the Applicant, both under

the orders of the Hon'ble Tribunal and also as a part of the process of

EC application, were without protest, thereby admitting to the liability

of the same.

STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY. TAMIL NADU

No. 327, Metros,gth Floor,

Anna Salai, Nandanam, Chennai'600 035.
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16. It is mere afterthJught on the part of the Applicant to seek refund of
tJre payment of I1s.7.41 Crores which is without any merit. The

imposition of the penalty and the compensation were for default arrd

violation of the Applicant, and as a violator there is no right to refund
which is vested on the applicant.

17. Thus, it is submitted that on both grounds, one - absence of any
procedure or right of refund and two- both payments for "penalt5/ and
'compe,rsation" being accepted and paid without any protest and
having become final on the applicant, tJ:e present case is only an

afterthought by the Applicant and has no legal basis and is submitted
to be unsustainable and not maintainable as per Section 14 of the

'National Green Tribunal Act, 201O.

18. It is further submitted that as per Section 14 of the NGT Act, the
jurisdiction of this Hon'ble Tribunal can be invoked by an applicant if
there is a "substantial question relating to environment including
enforcement of any legal right relating to environment".

NO LOCUS SN\NDI FOR THE APPLICANT

19. It is submitted that it is an admitted case that the applicant was a
violator of environmental laws and has damaged the environment.
There is absolutelV to locus standi for the applicant as an admitted
violator of environmental law to seek any relief under SecLion 14 of the
NGT Act. Further, ttre applicant is also not pleading any right which
is in the interest or protection of environment but rather is on his
personal interest of refund of an amount which was paid by the
applicant as admitted liability without protest. Therefore, even

assuming the applicant might be entitled for a refund, in any event,

the present application invoking the jurisdiction of this Honlcle

STATE LEVEL IMPACT

ASSESSMENT AUTHORITY . TAMIL NADU

l{0. 327, Mekos,9th Floor,

Anna Salai, Nandanam, Chennai.600 035.
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Tribunal is merely an abuse of the procedure and the application is

not maintainable as the applicant is not an aggrieved person within

the scope of Section 14 of the NGT Act ald has no locus standi to

maintain the present application.

RELIEF SOUGHT FOR IS NOT MAINTAINABLE I

20. Further, it is submitted that the case of the applicant is that the

deposit of the sum of Rs. 7.41 Cr was made subsequent to the orders

of the Hon'ble NGT "subject to adjustment". lt is sub:nitted that the

same is misinterpreted to mean and include a refund of tJ:e amount'

In fact, the scope and spirit of the order of t}ris Honble Tribunal would

only mean to include any further assessment to be imposed on ttre

applicant. The damages caused by t1e activity of the applicant has

resultedinbothshorttermandlongtermconsequencesanditisin
that context that the Honble Tribunal made liberty for the authorities

to also seek additional compensation i4 futLrre as against the violation

of the aPPlicant.

2l.Thatapart,itissubmittedthatbynostretchofimaginationitcanbe
understood. that this Hon'ble Tribunal imposed a penalty and

punished "in excess ol' what was understood by the wisdom of the

Tribunaltobetheactualdamageandleftittotheauthoritiesto
calculateanyrefundthatiStobepaidtotheapplicant.ItiSsubmitted
thatthisHonbleTribunalrelieduponprecedentsandsettledposition

of law to arrive at the penalty of Rs.7.41 Crores to be imposed on the

applicant and it is erroneous for the applicalt to state that the same

was made by this Honble Tribunal subject to further reductions of the

amount subsequently. Alternatively, it is allo submitted that ttrere is

no procedure of law permitting for a refund of the penalty which has

been concluded as per the order of the Hon'ble Tribunal.

STATE LEVEL

ASSESSMEIIT AUTHORIW . TAMIL NADU
No. 327, l{etros, $h Floor,

funa Salai, Nandanam, Chennai.600 035.
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22. lt is further submitted that the relief that call be claimed as per the

procedure under Section 14 of the NGT Act can be for the betterment

of the environment and all monetary orders made by this Hoo,ble

Tribunal is for restitution and remediation of damages. The present

relief claimed for by the applicant is not in the nature of any relief
under Section 14 or 15 of the NGT Act and thus the applicant is not
maintainable at all and liable to be dismissed in limine.

APPLICATION IS BEYOND THE PERIOD OF LIMITATION

23. Withour. prejudice to the above, it is submitted that the relief claimed
for by the applicant is further not maintainable for being not within
the period of limitation as per Section 14 of the NGT Act, 2010.

24. It is submitted tl"at the relief claimed for is the refund of a sum of
Rs.7.41 Cr paid by the applicant. It is submitted that as per Section
14 of the Act, the relief has to be claimed within the period from the
date on which the cause of action ,,first arose,,. In the present case it
is submitted that the payment of the amount which is now claimed to
be refunded is the first cause ofaction or when the cause first arose.

25. It is submitted t_hat therefore the payment is made many years back
and obviously beyond the period of limitation and also the condonable
period of 6 months as per Section 14 of the Act.

It is further submitted that the minutes of the SEIAA for the claim of
additional payment of Rs. 1.48 Cr while recording that adjustment
would be considered as per the claim of the applicant on the basis of
the payment of R-.7.42 Cr during t}re process of the EC application
was negated and the applicant also made the deposit of the amount
as claimed by the SEIAA. Therefore, the entire proceedings including
t}le further minutes of the SEIAA recording that relief can be claimed
oniy before any Court do not, in the submission of this respondent,

SIAIE LEVEL IMPACT
ASSESSMENT AUTHORITY . TAMI' i{ADU

No. 327, tetros, 9th Floor.
Anna Salai, lrlandanam, Chennai600 03S.
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constitute any cause of action for the relief claimed for by the

applicant. Thus, the first cause of action as stated above is beyond the

period of limitation and the application is liable to be dismissed'

26. It is therefore prayed that this Hon'lcle Tribunal may be pleased to

record and pass orders as this Honble Tribunal may deem to fit and

proper in light of the facts and circumstances of t]"is case and thus

render justice.

No, 327, Metros, $h Floor'

Anna Salai, Nandanam, Chennai{00 035'

Solemnly affrrmed in Chennai Before me,

On this t]:e 04th day of February 2026

sigrred his name in mY Presence
Advocate, Chennai

STATE LEVEL ENV-IRONMENT IITPACT

,
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4. Land ure clatJification obtained from the DTCP for the survey Not fallt under Proiect'

Further, the proiect proPonent thall tubmit the planning Permittion obtained from

the DTCP, if any.

5. The p.oponent thould treat the emuent Senerated from the laboratoriet' oPeration

theatret and laundriet teParately and provide the dedicated ETP with teparate RO

rystem for the tame. The ETP treated effluent Jhould be reured back in the hotPital

for laundry purpotet after enturing no Pathogen, pretent in the treated emuent (RO

Permeate) by ,uitable ditinfection arrangementt. RO reiect thall be ditPored into

elevated tolar evaPoration pan with adequate lize.

6. The proponent thall conduct the EIA ltudy and tubmit the EIA rePort for the entire

camput along with layout and necettary documentt "A' reSitter and villaSe maP'

7. The proiect proPonent shall explore the Pottibilitiet of treating and utilizing the trade

effluent and tewage within the Premitet to achieve Zero liquid ditcharge'

8. The layout plan shall be furnished for the Sreenbelt area earmarked with GPS

coordinatet by the proiect P.oPonent on the Periphery of the tite and the lame !hall

be rubmitted for CMDA, /DTCP aPProval. The Sreen belt width thould be atleatt 3m

wide all alonS the boundarieJ of the Proiect tite. The Sreen belt area should be not

le$ than 15 o/o of the total land area of lhe Proiect.

9. Performance report of the STP for the past one year shall be furnithed'

lO.The proponent shall furnish the detailt of tource of water tupPly and necessary

permistion for the wate upply from the competent Authority'

ll. Detailt with rerPect to the Bio medical watte management facility for the ProPoted

hotpital facility thall be furnithed alonS with comPliance under the Bio Medical watle

ManaSement Rulet - 2016 at amended.

12.At per the MoEF&CC Office Memorandum FNo 22-65/2017-lA lll dated:

3o.Og.2)2o and 20.lO.2o2O the ProPonent thall furnilh the delailed EMP

mentioning all the activitieJ at propoled in the CER.

Agenda No: 18945
(Flle No: 672312020)

Member Secretary
sEAc -TN q1,1

d._+=
Chairman
5EAC.TN
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Propored Conrtrucflon of Hlth RIre Bulldlng at S.F.Nor. 31, 32, 34, 35, 37 of Padi Vlllage,
AmMtur Taluk Thlruvsllur DlrHct, Tamll Nadu by Thlru. Y. Pondurai,- For Envlronmental

Clearance under vlolation.
(st Atf N / Mts/17 57 54 /2O2O)

The proporal wa5 placed for appraisal in thir 18g'hmeetinS of SEAC held on 19.12.2020. The
detaik of the project furnirhed by the proponent are available on the website
(pariverh.nic.in). The proiect proponent Save detailed prerentation.

SEAC noted the following:

l- The Proponent. Thiru. Y. Pondurai har applied reeking Environmental
Clearance underviolation catetory for the Propored Conetrudion of High Rire

Building at S.F.Nor. 31, 32. 34/1. 35, 37 of Padi Village, Ambattur Taluk,
Thiruvallur Dirtrict, Tamil Nadu.

2. The proiecvactivity i5 covered under Category "8" of ltem 8(a) "Building and
Conrtruction projedr- of the Schedule to the EIA Notification, 2006.

3. TOR irrued vide SEIAA Lr.No.SEIAA-TN/F.No.6723/SE\CNiolatioi/
ToR635/2019 dated 16.08.2019

Bared on the above. the rubcommittee inrpected the rite on 03.06.2019 and rubmitted the
report to sEAC. Bared on the inrpection report and the violation notification, i ued by the
MoEF&CC dated l4-O3-2O17 & 08.03.2018, SEAC classified the level of damages caused by
the Project Proponent on the environment bared on the following criteria:

l. Low level Ecological damage:

a. Only procedural violationr (started the conrtruction at the rite without obtaining EC)

2. Medium level Ecological damate:
a. Procedural violationr Gtarted the conrtruction at the rite without obtainint EC)

b. Infra,tructural violation ruch ar deviation from CMDA/local body approval.
c. Non operation of the proiect (not occupied).

.->
Chairman
SEAC- TN

Member

Vs>

I
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3. High level Ecological damage:

a. Procedural violationJ (ttarted the conttruction at tite without obtaining EC)

b, lnfrartructural violation tuch a5 deviation from CMDA/local body aPproval'

c. Under Operation (occuPied).

A' Per the oM of MoEF& cc dated: ol.o5.2ol8. sEAc deliberated the fund allocation for

Corporate Environment Retpontibility thall be to a maximum of 2olo of the Project cott'

ln view of the above and bared on the intPection rePort & the EcoloSical damaSe'

remediation plan and natural & community retource augmentation Plan furnithed by the

project proponent, the SEAC decided the fund allocation for Ecolotical remediation' natural

,"rourc" urgm"ntation & community retource auSmentalion and penalty by followinS the

below mentioned criteria' aJ Per cateSory 3, ttated above

Level of
damaget

Ecological

remediation
cofi (qo of
pro.iect cott)

natural

retource
augmentati

on cott (o/o

of proieci

cort)

community
retource
augmentati

on cott (o/o

of proje(t
cort)

CER (o/o of
project cott)

Total (qo of
project cott)

Low level

EcoloSical

damage

o.25 o.l0 o.l5 0.25 0.7 5

Medium
level

Ecological

damage

0.35 0.r5 o.25 0.5 1.25

Hi8h level

EcoloSical

damage

0.50 o.20 0.30 l.oo 2.00

of thit proporal submitted in the EIA report under violation itThe proiect cott

R5.l4825Lakht.

d.->
Chairman
sEAC. TN

Member Se(retar},
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The Committee obrerved that the project of Conrtruction of High Rise Building at 5.F.Nos.

31, 32.34/1. 35, 37 ol Padi Village, Ambattur Taluk. Thiruvallur Dirtrict, Tamil Nadu by
Thiru. Y. Pondurai for Environmental Clea.ance under violation comer under the "Hi8h level

Ecolo8ical damage cateSory-. The Committee decided to recommend the proporal to SEIAA

for grant of EC rubject to the following conditionr in addition to the normal conditionr:

2.

3.

l

7.

The amount prescribed for EcoloSical remediation (Rr.74.l3Lakhr, natural rerource
au8mentation (Ri.29,65 lakh, & community resource augmeniation (Rr.44,48

Lakhr), totalinS Rr. l48.25Lakhr. Hence the SEAC decided to direct the proiect
proponent to remit the amount of Rr. 148.25 Lakhj in the form of bank guarantee to
Tamil Nadu Pollution Control Board and rubmit the acknowledtement of the Jame

to SEIAA-TN, The fundr rhall be utilized for the remediation plan. Natural rerource
augmentation plan & Community rerource auSmentation plan as indicated in the
EIA/EMP report.

The proiect proponent rhall carry out the workr arrigned under ecological damage,
natural resource augmentation and community rerource augmentation within a

period of six months. lf not. the bank guarantee will be forfeited to TNPCB without
further notice.

The amount committed by the Proiect proponent for CER (Rs. 148.25 Lakh, rhall be
remitted in the form of DD to the beneficiary for the activitier committed by the
proponent. A copy of receipt from the b€neficiary rhall be rubmitted to SEIAA-TN.

4. Number of liftr provided for rhoppers in the mall rhall be increared.

The Project proponent rhall operate the sTP effectively and continuouily 50 aJ to
achieve rtandardr prercribed by the TNPCB for treated iewage.

The Proiect proponent rhall operate the ETP for the treatment and dispolal of
effluent effectively and continuourly 5o aJ to achieve rtandardr prercribed by the
TNPCB for treated effluent.

The Proiect proponent thall utilize the treated rewage for the development of green

belt and toilet flurhint after achieving the rtandardr prercribed by the TNPCB.

6.

d-_}=
Chairman
5EAC- TN

Member

r3/y
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L The p.oject Proponent shall operate Bio-Methanation plant efficiently and

continuouJly for lhe dispotal of the Organic watte Senerated from the camput and

collecting non-bio deSradable watte reSularly and dilPotal throu8h TNPCB

authorized recy(ler

9. The Project proponent thall collect &ditPoee the hazardouJ wa'te through TNPCB

Authorized vendors/recyclert at Per the Hazardout and other wattet (Movement and

Tranrboundary Movement), Rulel 2016.

lO.The Proiect proponent thall collect and ditPote the E'Watte through TNPCB

Authorized vendort/recycler at Per the E'Watte Management RuleJ 2015'

ll. Necettary permittion lhall be obtained from the competent authority for the

drawl/outtourcing of freth water before obtaininS content from TNPcB'

12. All the mitiSation meaturet committed by the Proiect proponent for the flood

."n"g"-"ni, solid watte dispolal, Sewage treatment & dispotal etc shall be

followed ttrictly.

13. Tapping of tolar enerSy thould be at lealt 1oolo of total energy contumption Solar

energy utage mainly for the illumination of common areat, ttreet liShting etc '

14. The proiect proponent thall provide teParate Jtandby D G tet for the STP proposed

for the continuout oPeration of the sTP in cate of power failure'

'15. Warte of any type not to be ditpoted of in any water bodiet includinS draint' canals

and the turrounding environment.

16. The proponent thould exPlore the pottibility of increatinS the quantity of rainwater

ha.vetted at the maximum extent within the camput ittelf'

17. The proponent lhould increate the Sreen belt area from 10 45 to l5olo with more

number of indiSenout tPeciet. The proPonent Jhall earmark treenbelt area with

dimenrion and GPS coordinatet all along the boundary of the Proiect tile with at

teatt 3 metert wide and the tame shall be included in the layout out Plan and the

total Sreen belt area thould be minimum of l5olo the total area'

a:
Member Secretary
srlc.rN,f',\7

Chairman
5EAC. TN
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l8,The proiect proponent rhall 5ubmit the proof for the action taken by the (ate
Government/INPCB against proiect proponent under the proviiions of Section l9 of
the Environment (Protection) Ac. 1986 ar per the EIA Notification dated: 14.O3.2017

and amended 08.03.2018.

Agenda No: 189-06
(Flle No: 6729/2020)
Proposed 'Manufacture of Petroleum Bare DlrtlllateJ, De-aromatlzed Sofuentr, Alkyd Palnt
Rerln and oth€r allied ChemicslJ- at Plot No.l24 to 126 &. 138 to 143, Gummldipoondl
Vlllage, Gummldipoondl Taluk, Thlruvallur Dinrict, Tamil Nadu by L1ls. Gallada
Petrochemicalr h/t. Ltd . For Envlronmental cl€aranc€,
(5 rA/TN/MtN/495 53l2020)

The proporal was placed for apprairal in thir lSgrhmeeting of SEAC held on 19.12.2O2O. The
detaik of the proiect furnirhed by the proponent are available on the webrite
(pariverh.nic.in). The project proponent gave detailed prerentation.

SEAC noted the followinS:

The Project Proponent, M/r. Gallada Petrochemicak Pvt. Ltd has applied reeking
Environmental Clearance for the propored "Manufacture of Petroleum Base
Dittillater, De-aromatized tolventr, Alkyd Paint Reein and other allied Chemicalr"
at Plot No.l24 to 126 & 138 to 143 , 6ummidipoondi Village, Gummidipoondi
Taluk, Thiruvallur Dirtrict. Tamil Nadu.

ToR irsued vide SEIAA'TN/F.No.6729/SEAC/ 5(e)/fo\-622/ 2019 dated L7
.06.20t9

The project/activity is covered under Category "B" of ltem 5(0 "Synthetic
Ortanic Chemicak lndurtry'of the Schedule to the EIA Notification, 2005.

Bared on the presentation made by the proponent and the documentr furnished, the
committee inrtructed the project proponent to furnirh the following detaik:

L

2.

3.

I. The p.oiect proponent rhall furnirh the Raw materiak ured for the individual product
alont with its rtoraSe detailr.

The proponent rhall furnirh the rafety meaJurer propored for Solvent rtorage.

SEAC .TN

€/s,+

-.--l\ 9-.-( \- . / '
(-

Chairman
5EAC. TN
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Agenda No: 199.23

(Flle No: 672312019)

Proposed Conrtruction of Hlgh Rise Euilding at S.F.Nor. 31, 32, 344,35, 37 ol Padi

Vlllage, Ambattur Taluh Thlruvallur District, Tamil Nadu by Thlru. Y. Pondural- For

Environmental Clearance under vlolatlon

6lA[N/Mt5/175 75 4/2O2O, dated 27 .O9.2O2O)

The proposalwas placed for appraital in thir 189'hmeeting of5EAC held on 19.12.202O.

The details of the proiect furnished by the proponent are available on the webJite

(pariveeh. nic. in). The proiect proponent Save detailed pretentation.

SEAC noted the following:

l. The Proponent. Thiru. Y. Pondurai hat applied teekint Environmental Clearance

under violation cateSory for the Proposed Construction of Hith Rise Euilding at

S. F. Nor. 31, 32, 34/1, 35, 3 7 of Padi Villa8e. Ambattur Taluk. Thiruvallur Dittrict.

Tamil Nadu.

2. The proiect/activity ir covered under Category "8" of ltem 8(a) "Building and

Conrtruction projecti' of the Schedule to the EIA Notification, 2006.

3. TOR issued vide SEIAA Lr.No.5EIAA-TN/F.N o.6723/SEACNiolation/

ToR636/201 9 dated 16.08.201 9

Bared on the above, the 5ubcommittee inspected the tite on 03.06.2019 and tubmitted

the report to 5EAC. Based on the inrpection report and the violation notificationt ittued

by the MoEF&.CC dated 14.03.2017 & 08.03.2018, SEAC clastified the level of dama8es

caured by the Pro.iect Proponent on the environment ba5ed on the followinS criteria:

l. Low level Ecological damate:

a. Only procedural violationi Gtarted the construction at the site without obtaining

EC)

2. Medium level EcoloSical damage:

a. Procedural violation5 Gtarted the conrtruction at the tite without obtaining EC)

b. Infrartructural violation such at deviation from CMDA/local body approval.

c. Non operation of the project (not occupied).
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' u. s. sELvA[

SEAC . TN
qrcnnaFl5

SEAC- TN
,,016.UOqAN

chstrmah
SEAC . TN
Ch6nnal-15

MEMB

79

15



3. High level Ecological damage:

a. Procedural violationj (rtarted the conrtruction at site without obtaining EC)
b. Infrartructural violation ,uch a, deviation from CMDA,/local body approval.
c. Under Operarion (occupied).

Ar per the OM of MoEF& CC dated: Ol.O5.2Ol8. JEAC deliberared the fund a ocation
for Corporate Environment Rerponribility ,hall be to a maximum of 2yo of the proiect
cott,

ln view of the above and baled on the inspection report & the Ecolotical damage.
remediation plan and natural & community resource augmentation plan furnirhed by
the proiect proponent, the sEAc decided the fund alocation for Ecorogicar
remediation, natural rerource augmentation & community rerource augmentation and
penalty by following the below mentioned criteria, a, per category 3, stated above.

Level

damagej

Ecological

remediation

cott (o/o of

project cost)

natural

retource

autmentati

on coJt (o/o

of pro.iect

cort)

community

resource

augmentati

on cott (o/o

of proiect

cort)

CER (% of
project cost)

Total (o/o of

project cort)

Low level

Ecolotical

damage

o.25 0.r0 0.r5 o.2s o.7 5

1.25
Medium

level

Ecological

damage

0.3s 0 15 o.25 0.5

High level

Ecolotical

damage

0.50 o.20 0.30 1.00 2.OO
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The project cort of thir proporal rubmitted in the EIA report under violation is

Rs.l4825Lakhs.

The Committee observed that the project of Conrtruction of High Rite Buildint at

S.F.Nor. 31, 32, 34fi, 35,37 of Padi Village. Ambattur Taluk, Thiruvallur District, Tamil

Nadu by Thiru. Y. Pondurai for Environmental Clearance under violation comes under

the "HiBh level Ecological damate cate8ory". The Committee decided to recommend

the proposal to SEIAA for grant of EC rubiect to the following conditions in addition

to the normal conditions:

l. The amount prercribed for Ecolotical remediation (R5.74.l3Lakhr. natural

rerource augmentation (Rr.29.65 lakh') & community rerource autmentation

(Rr.44.48 Lakhr, totaling Rr. 148.25 Lakhr. Hence the SEAC decided to direct

the proiect proponent to remit the amounr of R5. 148,25 Lakhr in the form of

bank Suarantee to Tamil Nadu Pollution Control Board and tubmit the

acknowledgement of the same to SEIAA-TN. The funds rhall be utilized for the

remediation plan, Natural rerource auSmentation plan & Community rerource

augmentation plan aJ indicated in the ElA,/EMP report.

2. The proiect proponent rhall carry out the works assigned under ecological

damaSe, natural reiource augmentation and community rerource auSmentation

within a period of rix monthr. lf not, the bank guarantee will be forfeited to

TNPCB without further notice.

3. The amount committed by the Proiect proponent for CER (Rs. 148.25 Lakh,

rhall be remitted in the form of DD to the beneficiary for the activities committed

by the proponent. A copy of receipt from the beneficiary rhall be rubmitted to

5EIAA.TN.

4, Number of liftr provided for rhopperr in the mall rhall be increased.

5. The Proiect proponent shall operate the sTP effectively and continuoutly to at

to achieve itandardr prercribed by the TNPCB for treated rewaSe.
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6. The Proiect proponent rhall operate the ETp for the treatment and dirporal of
effluent effectively and continuou5ly so a, ro achieve ,tandard, prercribed by the
TNPCB for treated effluent.

7. The Project proponent rhall utilize the treated ,ewage for the development of
Sreen belt and toilet flushing after achieving the Jtandardj prercribed by the
TNPC8.

8. The proiect Proponent rhall operate Bio-Methanation plant efliciently and
continuourly for the dirposal of the Organic waste generated from the campu,

and collectint non-bio degradable warte regularly and dirporal through TNpCB

authorized recycler

9. The Project proponent rhall collect &dirpore the hazardous wajte throuth
TNPCB Authorized vendors/recyclerr ar per the Hazardous and other warte,
(Movement and Tranrboundary Movement), RuleJ 2O16.

iO. The Project proponent rhall collect and dirpose the E-Warte through TNPCB

Authorized vendorr/recycler as per the E-Wajte Manatement Rules 2O16.

ll. Necerrary permisrion jhall be obtained from the competent authority for the
drawl/outsourcing of fre5h water before obtaining conrent from TNpCB.

12. All the mitigation mearurer committed by the proiect proponent for the flood
management, Solid waste dirporal, Sewate treatment &. dispojal etc., ,hall be

followed rtrictly.

13, Tapping of solar energy rhould be at leart loyo of total energy conrumption
5olar energy urage mainly for the illumination of common arear, ,treet Iightint
etc..

14. The proiect proponent shall provide reparate rtandby D.6 set for the tTp
propored for the continuouj operation of the STp in ca5e of power failure.

15. Warte of any type not to be disposed of in any water bodie, including drainr,
canals and the rurrounding environment.

16. The proponent rhould explore the poJribility of increaring the quantity of
rainwater harverted at the maximum extent within the campu, itrelf.
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17. The proponent rhould increare the green belt area from 10.45 to l5olo with

more number of indigenouJ rpeciet. The proponent rhall earmark greenbelt

area with dimenrion and GPS coordinater all along the boundary of the project

rite with at least 3 meterr wide and the same rhall be included in the layout

out plan and the total treen belt area rhould be minimum of l5olo the total

area.

18. The project proponent rhall rubmit the proof for the action taken by the rtate

Government/TNPCB againit proiect proponent under the provirionj of
Sectionl9 of the Environment (Protection) Ac, I986 as per the EIA Notification

dated: I4.03.2O17 and amended 08.O3.2018.

The rubiect was placed in the 418ih SEIAA meeting held on ll.O1.2O2l &12.01.2021.

After detailed deliberation, the proponent was directed to furnirh the bank guarantee

to Tamil Nadu Pollution Control Board ar recommended by the SEAC and furnirh the

copy of the receipt alont with the above detail5 ro ar to take further action. Based on

the minutet of the 4l8rh Authority meeting letter war addrersed to the proponent vide

Lr. No. SEIAA-TN/F.No.6723/2O19/BG/ dated: 19.01.2021 to furnirh the foltowint

detaik:

1. The pro.iect proponent rhall rubmit the proof for the action taken by the rtate

Covernment^NPCB a8ainit proiect proponent under the provirionr of

rectionl9 of the Environment (Protection) Ac. 1986

2. The amount prercribed for Ecolotical remediation (Rr.74,l3Lakhr, natural

rejource autmentation (Rs.29.65 lakh, & community rerource autmentation

(Rr.44.48 Lakht. totaling Rr. 148.25 Lakhr. Hence the SEAC decided to direcr

the proiect proponent to remit the amount of Rr, 148.25 Lakhr in the form of

bank Suarantee to Tamil Nadu Pollution Control Board and iubmit the

acknowledtement of the same to SEIAA-TN. The fundr shall be utilized for the

remediation plan, Natural re5ource auSmentation plan &. Community rerource

augmentation plan ar indicated in the EIA,/EMP report,
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3. The proiect proponent rhall carry out the workr arriSned under ecological

damage. natural resource auSmentation and community resource au8mentation

within a period of rix monthr. lf not. the bank Suarantee will be forfeited to

TNPCB without further notice.

4. The amount committed by the Proiect proponent for CER (Rt. 148.25 Lakh,

rhall be remitted in the form of DD to the beneficiary for the activitieJ committed

by the proponent. A copy of receipt from the ben€ficiary thall be tubmitted to

SEIAA.TN.

Wherear the proponent vide letter received dated 29.O1.2021hat ltated as followt;

L ln the matter of Principal Bench of NGT order via OA.No.37 of 2015 dated

7,07.2015 directed.

"The project proponent to pay 5olo of Pro.iect cort (Rupest 7.4125 Crcret) at

Environmental Compenration for rettoration & rettitution of the Environment

and ecology as well ar towards their liability arising from impactt of the illeSal

and unauthorized conitructionr carried out by them. They ihall depotit thit

amount at the firt inrtance. which shall be rub.iect to further ad.iuttment."

Ar per the order, the proponent already paid Rr.7,4125 Crores (5olo of the total

project cojt) to TNPCB ar environmental Compensation in the violation cate.

Receiptt of the rame ir Jubmitted by the proponent along with the EIA Repons

Dercription SEAC recommended

amount for violation in

lakhs

Compenration

already paid al

per the NGT

order

EcoloSical Remediation Rs.7 4.13 (O.5o/o) Rt.7.4125

Crores (5o/o

the total cort)
Natural Re5ource Augmentation Rs.29 .650/o(0.2o/o)

Community Rerource Augmentation Rs.44.44 (O.3o/o)

CER Activities Rs.l48.25 (l%)
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Total amount Rs.296.51 Lakhs (2olo of

the Total project cost

Further TNPCB has filed case in J.M.Court, Ambattur as part of the credible

action for the proiect violation and the care (C.C No.168 of 2016) proof for

the rame ir enclosed by the PP.

The rubject was pfaced before the 420'h Authority meeting held o\ O4.O2,2O21 and

after detailed ditcurrion the Authority decided to requert Mr-5ElAA to forwarded the

requert of the Proponent letter dated 29.01.2021 to the committee for further

recommendation of the SEAC.

The rub.iect war placed in the 199'r'sEAC meeting held on O9.O2.2O21. After detailed

dircusrion5. 5ince N6T in their order has already made an Environmental

Compenration and penalty for Rupeer 7.4125 Ctorct and the proponent already

paid{s,7.4125 Ctores (5o/o of the total proiect cort) to TNPCB a5 environmental

Compentation in the violation care. Since. the proponent har already paid the

environmental compenration cort, the committee har accepted iB request for waiving

the environmental cort ar rtipulated by the SEAC and recommendr for Environmental

Clearance.

ASenda No. 199-24

(Flle No.5039/2019)

Propojed Multi-Coloured Granlte Quarry lease over an extent of 1.45.0 ha ln

5.F.Nos..l4ll2 & 50O of Nelall Vlllate, Kanteyam Talulq Tiruppur Dirtrict, Tamilnadu

byTmt. V. Goyvri- For Environmental Clearance,

(5rA,rrN/MlN/1 33Or 3/20r 9)

The proporal was placed in the 170" SEAC Meeting held on 13.O8.2O2O. The proiect

proponent tave detailed prerentation. The detaik of the proiect furnished by the

proponent are available in the webrite (pariverh,nic.in).
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Agenda No: 225-20

(File No: 6723/2018)

Proposed construction of commercial complex at S.F.Nos.3l, 32,34/1,35 & 3l of
Padi Village, Ambattur Taluk, Tiruvallur District Tamil Nadu by Mr.y.pondurai- For

Environmental Clearance.

(slA,rrN/MtN/l 7 57 54/2018, dated: 28.03.20I8).
The proposal was placed for appraisal in this lg9,h meeting of SEAC held on
19.12.2o2o. The details of the project furnished by the proponent are avairabre on the
website (parivesh.nic.in). The project proponent gave detailed presentation.

SEAC noted the following:

1. The Proponent, Thiru.Y. Pondu ra i has applied seeking Environmental Clearance

under violation category for the Proposed construction of High Rise Building at

5.F.Nos. 31, 32, 34/1, 35, 37 of Padi Village. Ambattur Taluk, Thiruvallur

District, Tamil Nadu.

The project/activity is covered under Category ,,B', of ltem g(a) ..Building 
and

Construction projects" of the Schedule to the EIA Notification. 2006.

TOR issued vide SEtAA Lr.No.SE|AA-TN/F.No.6723/SEAC^y'iolation/

T oR636/2O19 dated I 6.08.2019

2.

3.

Based on the above. the subcommittee

Jubmitted the report to SEAC. Based on

notifications issued by the MoEF&CC dated

the level of damages caused by the Proiect

the following criteria :

1. Low level Ecological damage:

a. Only procedural violations (started

obtaining EC)

2. Medium level Ecological damage:

R. KANNAN
Member Secretary

SEAC - TN
Chennai-15

inspected the site on O3.06.2019 and

the inrpection report and the violation

14.03.2017 & 08.03.2018, SEAC classified

Proponent on the environment based on

the con5truction at the Jite without
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a Procedurar viorations (started the conJtruction at the 5ite without obtaining
Ec)

b' rnfrastructural vioration such as deviation from cMDA/rocar body approvar.
c. Non operation of the project (not occupied).

3. High level Ecological damage:

a. Procedural violations (started the construction at site without obtaining EC)
b. lnfrajtructural violation such as deviation from CMDA/local body approval.
c. Under Operation (occupied).

As per the OM of MoEF& CC dated: Ot.O5.2Ol8, SEAC
allocation for Corporate Environment Responsibility shall be to
the proiect cost.

ln view of the above and based on the inspection report & the Ecological damage.
remediation plan and natural & community resource augmentation plan furnished by
the project proponent' the 5EAC decided the fund arocation for Ecorogical
remediation' naturar resource augmentation & community rerource augmentation and
penalty by following the below mentioned criteria. as per category 3. jtated above.

Level of
damages

deliberated the fund

a maximum of 2o/o of

Total (o/o

project

cost)

o.75

1.25

2.OO

of

Low level
Ecological

damage

Hlgh level
Ecological

damage
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o.25 0.r0 0.r5 o.25

Ecological

remediation
cost (7o of
project

cost)

natural

re50urce

augmentation
cost (o/o of
project cost)

community
resource

augmentation
cost (o/o of
project cost)

CER (o/o of
project

cost)

o.ls lo.zs
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The project cost of this proposal submitted in the ErA report under violation is

Rs.14825 Lakhs.

The committee observed that the project of construction of High Rise Buirding at
5.r'Nos. 31.32,34/1, 35,37 of padi ViIage, Ambattur Taruk, Thiruvalur District.
Tamil Nadu by Thiru. Y. Pondurai for Environmental Clearance under violation
comes under the "High level Ecological damage category". The committee decided to
recommend the proposal to SEIAA for grant of EC subject to the following conditions
in addition to the normal conditions:

l. The amount prescribed for Ecorogicar remediation (Rs.74.r3Lakhs), naturar

resource augmentation (Rs.29.65 rakhs) & community resource augmentation

(Rs-44.48 Lakhr, totaring Rs. 148.25 Lakhs. Hence the SEAC decided to direct

the proiect proponent to remit the amount of Rs. 149.25 Lakhs in the form of
bank guarantee to Tamil Nadu polution contror Board and submit the

acknowledgement of the same to 5EIAA-TN. The funds shall be utilized for the
remediation plan, Natural resource augmentation plan & Community resource

augmentation plan as indicated in the EIA/EMp report.

2. The project proponent shall carry out the works assigned under ecological

damage. natural resource augmentation and community resource

auSmentation within a period of six months. lf not, the bank guarantee will be

forfeited to TNPCB without further notice.

3. The amount committed by the project proponent for cER (Rs. r4g.25 Lakhs)

shall be remitted in the form of DD to the beneficiary for the activities

committed by the proponent. A copy of receipt from the beneficiary shall be

submitted to SEIAA-TN.

4. Number of lifts provided for shoppers in the mall shall be increased.

5. The Project proponent shal operate the sTp effectivery and continuousry so as

to achieve standards prescribed by the TNpCB for treated sewage.

6. The Pro,iect proponent shaI operate the ETp for the treatment and disposar of
effluent effectively and continuousry so as to achieve itandards prescribed by

the TNPCB for treated effluent.
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7. The Project proponent shall utilize the treated
green belt and toilet flushing after achieving

TNPCB.

sewage for the development of
the standards prescribed by the

8' The project proponent rha, operate Bio-Methanation prant efficientry and
continuously for the disposal of the Organic waJte generated from the campus
and collecting non-biodegradable waste regularly and disposal through TNpCB
authorized recycler

9' The Project proponent shal colect & dispose the hazardous waite through
TNPCB Authorized vendors/recyclers as per the Hazardous and other wastes
(Movement and Transboundary Movement). Rules 20I6.

l0 The Project proponent shal colect and dispose the E-waite through rNpcB
Authorized vendors/recycrer as per the E-waste Management Rures 20r6.

li' Necessary permission sha, be obtained from the competent authority for the
drawl/outsou rcing of fresh water before obtaining conjent from TNpCB.

l2' All the mitigation measures committed by the project proponent for the frood
management, Solid waste disposal. Sewage treatment & disposal etc., shall be
followed strictly.

13. Tapping of solar energy should be at least lOolo of total energy consumption
50lar energy usage mainry for the irumination of common areas, street righting
etc..

14. The project proponent shall provide separate standby D.6 set for the STp
proposed for the continuous operation of the STp in case of power failure.

15' waste of any type not to be disposed of in any water bodies incruding drains,
canals and the surrounding environment.

16' The proponent should exprore the possibirity of increasing the quantity of
rainwater harvested at the maximum extent within the campuj itself.

17' The proponent shourd increase the green bert area from 10.45 to 15%o with
more number of indigenous species. The proponent shall earmark greenbelt
area with dimension and GpS coordinates all along the boundary of the
project site with at Ieast 3 meteri wide and the same shall be included in the
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layout out plan and the total green belt area should be minimum of l5olo the

total area.

18. The project proponent shall submit the proof for the action taken by the state

C,overnment/lN PCB against proiect proponent under the provisions of
sectionl9 of the Environment (Protection) Ac, l9g6 as per the EIA Notification
dated: 14.03.2017 and amended 08.03.2018.

The sub.iect was placed in the 418'h SEIAA meeting held on I1.01.2021 &. 12.01.2021.

After detailed deliberation, the proponent was directed to furnish the bank guarantee

to Tamil Nadu Pollution Control Board as recommended by the sEAC and furnish the

copy of the receipt along with the above details so as to take further action. Based on
the minutes of the 418'h Authority meeting letter was addressed to the proponent

videLr. No. SEIAA-TN/F.No.6723/2019/BG/ dated: 19.01.2021 to furnirh the

following details:

l. The project proponent shall submit the proof for the action taken by the state

Government/TNPCB against proiect proponent under the provijions of
sectionl9 of the Environment (protection) Ac, 1gg6

2. The amount prescribed for Ecological remediation (Rs.74.l3Lakhr, natural

resource augmentation (Rs.29.65 lakhs) & community resource augmentation

(Rs.44.48 Lakhr, totaling Rs. 148.25 Lakhs. Hence the SEAC decided to direct

the project proponent to remit the amount of Rs. 14g.25 Lakhs in the form of
bank guarantee to Tamil Nadu pollution Control Board and submit the

acknowledgement of the same to SEIAA-TN. The funds shall be utilized for the

remediation plan, Natural resource augmentation plan & Community resource

augmentation plan as indicated in the EIA/EMp report.

3. The project proponent shall carry out the works assigned under ecological

damage, natural resource augmentation and community resource

augmentation within a period of six months. lf not, the bank guarantee will be

forfeited to TNPCB without further notice.
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4. The amount committed by the project proponent for CER (Rs. i48.25 Lakhs)
shall be remitted in the form of DD to the beneficiary for the actrvities
committed by the proponent. A copy of receipt from the beneficiary shall be
submitted to SEIAA-TN.

whereas the proponent vide retter received dated 2g.0r.2021 has stated as forows:
1. ln the matter of principal Bench of NGT order via OA.No.37 of 2Ol5 dated

7 .O7 .2015 directed.

"The project proponent to pay 5o/o of project cost (Rupess 7.4125 crores) as
Environmentar compensation for restoration & restitution of the Environment
and ecorogy as we, as towards their riabirity arising from impacts of the iregal
and unauthorized constructions carried out by them. They sha, deposit this
amount at the first injtance, which shall be subject to further adjustment..,
As per the order. the proponent already paid Rs.7.4125 Crores (5yo of the
total project cost) to TNpcB as environmentar compensation in the vioration
case. Receipts of the same iJ Jubmitted by the proponent along with the EIA
Reports

Description SEAC recommended

for violation in Ia khs

T-ar3 (o 5"/")

)Rs.29.5sok 
(0.2ok)

lRs.a4.a8 (o.3ok)

T;r48.rtlt"/"t-
R-rest L"kt s (r%

Total project cost

amount

of the

Compensation atready puia

as per the NCT order
tcological Remediation

Natural Resource

Augmentation

Rs.7.4125 Crores (5olo o-
the total cost)

Lommuntty Resource

Augmentation

CEilarit,ei__-
TotaGmfit

Rs.7.4125 Crores 15oZ-i rhE

total project cost)
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' Further TNPCB has filed case in J.M.court. Ambattur ar part of the credibre

action for the project violation and the case (C.C No.l6g of 2016) proof for
the same is enclosed by the pp.

The subject was placed before the 420s Authority meeting herd on 04.02.2021 and

after detailed discussion the Authority decided to request MS-SEIAA to forwarded the
request of the Proponent letter dated 29.o1.2021 to the committee for further
recommendation of the 5EAC.

The subject was placed in the 199,h sEAC meeting held on 09.02.2o21. After detailed

discussions, 5ince NCT in their order has already made an Environmental

compensation and penalty for Rupees 7.4125 Crores and the proponent arready paid

Rs-7.4125 crores (5olo of the totar project coit) to TNpcB as environmentar
compeniation in the vioration case. since, the proponent has arready paid the
environmental compensation cost, the committee has accepted its request for waiving
the environmental cost as itipulated by the sEAC and recommends for Environmental

Clearance.

The sub,iect was placed before the 433'c Authority meeting held on r7.03.2o21. After
detailed discussion. it was noted the Hon'ble N6T principal Bench & Hon'ble
Supreme court have pronounced certain orders in which this project is arso incruded

as one of the petitioners. Hence the Authority decided to request the Member
Secretary to put up with detailed note in chronological order along with court caieJ

and its various orders and details of discussions on the other proposals which are

covered under this court case in the ensuing meeting.

The subject was placed before the 438th Authority meeting herd on r5.o4.2o21.

After detailed discussion, the Authority noted as follows.

l. As per the direcion of Hon'ble N6T in O.A.No.37 of 2015 & 213 of 2014

dated 07.o7.2015, environmental compeniation was levied for restoration and

restitution of the environment and ecology as well as towards their liability
arising from impacts of the illegal and unauthorized conJtructions carried out
by the project namely M/s. Ruby Manoharan property Developers pvt. Ltd.

M/s Jones Foundationi Pvt. Ltd, M/s. SSM Builders and promoters, M/s. SpR

ME RETARY

--\L- - a.-
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and RG Conrtruction pvt. Ltd, M/s.

Ltd and Mr. y. pondurai as follows.

Dugar Housing Ltd, M/s. SAS Realtors pvt.

Projects Environmental

Compensation

5olo of the

project cort

(crored

7.4125 7.4125 148.25 148.25

SE|M decision baseJon

the recommendation of

SEAC

l. The proponeni

not filed applicationl

under violationl

notrfication. He

Amount

remitted

to

TNPCB

(crores)

EC was not issued to

the unit.

Rs. 56 Lakhs BanJ

6uarantee submitted

IC!__ }-
CHAIRMAN

sEAC. TN

')'

Ecological 
] 
CER as per

01.05.2018

14.03.2017 | (raur9

M/s. Ruby

Manoharan

Property

Developers

Pvt. Ltd

M/s Jones 
I

Foundations

66

SEAC in its l

meeting held on

09.O2.2021 waived

both the amount of
ED & CER

considering

environmental

compensation

amount aiper

of proponent.
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Pvt. Ltd to TNPCB

Rs. 56 Lakhs adjusted

in Rs.4 crores paid

with a condition thij

amount shall not be

claimed at any point

of time from the

environmental

compensation of Ri.4

Crores paid.

Affidavit submitted

regarding CER

activities 28.3 La khs.

EC issued on

1o.08.20r8.

M/s.SSM

Builders and

Promoters

36.00 36.00 l. 12 Crores refunded

by TNPCB as per

order of Hon'ble

NCT Direction &

TNPCB to utilize

remaining 24 crores

to be utilized by

TNPCB aj

Environmental

Compensation.

M/s. SPR and 12.5505

R6
I

Construction ]

Pvt. Ltd i

r.50 251 251 Submitted Ban k

Suarantee Rs. 2.51

Crores to TNPCB for

carrying out Ecology

at- 5
CHAIRMAN

sEAC. TN

R- KANNAN
\ Mernber Secrelary9:"-|,
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' 
rEmediarion- and-l

i I I I naturar augmentationl

I ] i ] /EMpworks.

M/s. Dugar

Housing Ltd

!? 4;.;1,,..^,,
l.1r ,. 'r..

for regarding CER

activitiei l.O'l Crores

to Forest

Development Agency

regard to CommunitV 
j

augmentation. i

Ec issued ."1
r0.08.2018.

Submitted proof

Bank gua rantee

47.18 Lakhs

TNPCB for carrying]

out EIA/ EMp works. ]

Rs. 23.g LuLnrl

adjusted from t5ol

la khs atready paid inl

TNPCB with u]

condition this amounti

"-l-:- \
CHAIRMAN 

-

6.8795 47.18
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Rs. l5O Lakhs

adjusted from l50

lakhs already paid in
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shall not be clai

at any point of time.

Affidavit submitted

for regarding C

activities 23.9 Lakhs.

EC issued on

r0.08.20r8.

M/s. 5AS

Realtors Pvt.

Ltd

SEAC.TN

R- KANNAN
Member Secretary

SEAC . TN
Chennai-15

4.50 4.50 l. The proponent has

not filed application

under violation

notification. Hence

EC was not issued to

the unit.

-_ll:_ \
CHAIRMAN 

4-

ln view of the above, the Authority decided to refer back the proposal to 5EAc

during the 438'h Authority meeting held on l5/o4/21 to reconsider itr

recommendation in line with earlier recommendations of sEAC on the other
proposals covered under the Hon'ble NGT order dated 07 .O7.2015 in O.A.No.37 of
2015 &.213 of 2014 and requeit the Member secretary, sElAAto send a detailed note

to SEAC in chronological order along with orderr of principal Bench of NGT in
oA.No.37 of 2ol5 and final action taken on the other proposals which are covered

under th is court case.

The proposal was placed for appraisal in this 225,h meeting of jEAC held on
13.o8.2o21. The SEIAA recommends to follow the earlier similar cases for which NCT

has given the verdict. After detailed deliberation the committee adopt the same

recommendations and accordingly Environmental clearance is recommended with the

\$-

6q/
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following additional conditions.

1' The project proponent sha, submit Bank 6uarantee to TNpcB for an amount of
Rs.148.25 Lakhs and the same amount Rr.l4g.25 Lakhs will be adjuned in
Rs '7 '4125 Crores paid with a condition this amount shal not be craimed at any
point of time from the environmental compensation of Rs.7.4125 Crores paid.

2' The project proponent shal submit an Affidavit regarding cER activities for
Rs.148.25 takhs.

on receipt of the above documents, the committee wourd further deriberate on this
project and decide the further course of action.

Agenda No: 225-21

(File No: 79O\/2O2O)

Proposed Gravel quarry lease area over an extent of 3.3g.OHa at S.F.Nos.23715,
238/l' 238/2A' 238/28.23g/5A' 239/58 &.240/9 ot rhethampatti Virage, Kayathar
Taluk'Thooth ukudi Dinrict' Tamir Nadu by Thiru.M. Rajkumar , For Environmentar
Clearance.

(S lAlTN/M I N/l 7 5 523 / 2O2O, dated : 29.Og.2O2O).

The project proposal was placed in the 195,h SEAC meeting on 27.01.2021. The
project proponent made detailed presentation. The details of the project proposal
furnished by the proponent are given in the website (parivesh.nic. in).

SEAC noted the following:

l' The project proponent, Thiru.M. Rajkumar has appried for Environmental
Clearance for the proposed Gravel quarry lease over an extent of 3.3g.OHa at
S.F.No. 237l5, 238/1. 23g/2A. 238/28. 23g/5A. 239/58 & 240/9 in
Theethampatti Village, Kayathar Taluk, Thoothukudi District, Tamil Nadu.

2. The project/activity is covered under Category,,B2,,of item.l(a) ,,Mining of
Minerals projectr,, of the Schedule to the EIA Notification 2005.

3' The production for the three years states that the totar quantity of recoverabre

ETARY

,-=-(\___):_ \
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Agenda No: 3ll{3
(File No: 672312018)

Proposed conJtructlon of commerclal complex at S.F.Nos.3l, 32,34A,35 &,3Z of
Padl Vlllage, Ambattur Taluk Ttruvallur District Tam Nadu by Mr.y.pondural. For
Environmental Clearance Under Violation. (StA,/fN/MlNnZ5754/2018, dated:
28.03.2018).

Earlier the proposal war placed for apprairal in the lggrh meeting of SEAC held

on 19.12.2020. The detaili of the proiect furnished by the proponent are available on

the PARIVESH web portal (parivesh.nic.in). The project proponent tave detailed

prerentation.

sEAC noted the following:

l. The Proponent, Thiru.Y.Pondurai has applied seekint Environmental Clearance
under violation category for the propored Construction of High Rise Building at
s.F.Nos. 31, 32, 34/1, 35. 3? of padi village. Ambattur Taluk, Thiruvaltur
Diitrict. Tamil Nadu.

2. The proiect/activity i5 covered under Caregory "8" of ltem 8(a) ..Building and
Conrtruction projectl' of the schedule to the EIA Notification. 2006. a5

amended.

3. TOR irrued vide tEtAA Lr.No.SE|AA-TN/F.N o.6723/SEAcNiotatioi/
ToR636/2019 dated 16.08.2019 under viotation catetory.

Bajed on the prerentation and documentj furnished by the proiect proponent, the

tubcommittee conrtituted by the sEAC inrpected the site on 03.06.2019 and

rubmitted the report to SEAC. Bared on the inspection report and the violation
notifications irsued by the MoEF&CC dated 14-O3.2O\Z & O8.O3.2O18, SEAC clarrified

the level of damates caured by the Project proponent on the environment ba5ed on
the followint criteria:

l. Low level Ecological damage:

a. Only procedural violations (rtarted the conrtruction
obtainint EC)

2. Medium level Ecological damate:

at the Jite without

a, Procedural violationr (5tarted the conrtruction at the rite with
EC)

MEM
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b. lnfrastructural violation tuch aJ deviation from CMDA/local body approval.

c. Non operation of the project (not occupied).

3. High level Ecological damage:

a. Procedural violation5 (ttarted the conttruction at site without obtaining EC)

b. lnfrastructural violation tuch at deviation from CMDA/local body approval.

c. Under Operation (occupied).

As per the OM of MoEF& CC dated: 01.05.2018. SEAC deliberated the fund

allocation for Corporate Environment ResponJibility Jhall be to a maximum of 2olo of

the pro.iect cost.

ln view of the above and based on the inspection report & the Ecological

damate, remediation plan and natural & community retource auSmentation Plan

furnirhed by the project proponent, the SEAC decided the fund allocation for

ecological remediation, natural retource augmentation & community retource

augmentation and penalty by following the below mentioned criteria. as per category

3. rtated above.

The proiect cort of thir propotal submitted in the EIA report under violation it
Rr.148.25 [akh.

The Committee obterved that the Proiect of Conttruction of Hig

ME

Level of
damages

Ecological

remediation
cost (o/o of
project

cort)

natural
retource

autmentation
cost (o/o of
proiect cost)

community
reS0urce

autmentation
cort (o/o of
project cort)

CER (o/o of
proiect
cort)

Total (o/o of
project

cost)

Low level

Ecolotical

damage

o.25 0.10 o.r 5 o.25 o.7 5

Medium
level

Ecological
damage

0.35 0.15 o.25 0.5 1.25

High level

Ecological

damate

0.50 o.20 0.30 1.00 2.O0

sEAC -TN.
10

Buildint at

5.F.No5.31, 34/1,35,37 of Padi Village, Ambattur Taluk,
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Tamil Nadu by Thiru. Y. Pondurai for Environmental Clearance under violation

comes under the "High level Ecological damage category". The Commlttee decided to
recommend the proposal to SEIAA for grant of EC rubiect to the followlng condltlonj

In addltlon to the normal conditionj:

l. The amount preJcribed for Ecological remediation (Rs.74.13 Lakhs), natural
rerource autmentation (Rs.29.65 lakhs) & community resource augmentation
(Rs.214.48 Lakhs), totaling Rr. 148.25 Lakhr. Hence the SEAC decided to direct
the project proponent to remit the amount of Rr. 148.25 Lakhs in the form of
bank guarantee to Tamil Nadu Pollution Control Board and 5ubmit the
acknowledgement of the rame to SEIAA-TN. The funds shall be utilized for the
remediation plan, natural resource autmentation plan & community reJource
augmentation plan as indicated in the EIA,/EMP report.

2. The project proponent shall carry out the workr arritned under ecological
damage, natural resource augmenlation and community retource
augmentation within a period of rix monthr. lf not, the bank guarantee will be
forfeited to TNPCB without further notice,

3. The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs)
rhall be remitted in the form of DD to the beneficiary for the activitiet
committed by the proponent. A copy of receipt from the benericiary rhall be
submitted to SEIAA-TN.

4. Number of liftr provided for ihopperr in the mall shall be increared.

5. The Pro)ect proponent shall operate the 
'TP 

effectively and continuously ro as

to achieve standards prercribed by the TNPCB for treated rewate.

6, The Proiect proponent rhall operate the ETP for the treatment and dirposal of
effluent effectively and cootinuourly so as to achieve standardr prescribed by
the TNPCB for treated effluent.

7. The Proiect proponent rhall utilize the treated sewage for the development of
green belt and toilet flushing after achieving the rtandards preJcribed by the
TNPCB.

8. The proiect Proponent shall operate Bio,Methanation plant efficiently and
continuourly for the disposal of the Organic warte generated from the campuj
and collecting non-biodetradable warte regularly and dkpojal through TNpCB
authorized recy(ler.

9. The Proiect proponent shall collect & dispore the hazardout aste throuth
TNPCB Authorized vendorr/recyclers ai per the Hazardous a her waites
(Moyefient and Tranrboundary Movement), Rules 20I6.

CHAI
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lO. The Project proponent shall collect and ditpose the E-Warte throuSh TNPCB

Authorized vendors/recycler aJ per the E'Waste Management Rules 2016.

ll, Necessary permistion thall be obtained from the competent authority for the

drawl/outtourcing of freth water before obtaininS content from TNPCB.

12. All the mitigation meaiures committed by the project ProPonent for the flood

management, Solid watte diJPosal, Sewa8e treatment & ditPosal etc., thall be

followed rtrictly.

'13. Tapping of solar energy should be at least 'l0o/o of total enerSy contumption

5olar energy usage mainly for the illumination of common areaj' street liShting

etc..

14.The proiect proponent thall provide teParate Jtandby D.G tet for the sTP

proposed for the continuout oPeration of the tTP in caJe of power failure

15. Watte of any type not to be dispored of in any water bodies including drains'

canals and the turrounding environment.

16.The proponent should explore the postibility of increating the quantity of
rainwater harvejted at the maximum extent within the camPut ittelf.

17. The proponent thould increase the treen belt area from 10.45 to l5olo with

more number of indigenous speciet. The ProPonent shall earmark greenbelt

area with dimension and GPS coordinates all along the boundary of the

project rite with at leatt 3 metert wide and the Jame shall be included in the

layout out plan and the total Breen belt area should be minimum of l5olo the

total area.

18. The proiect propon€nt thall tubmit the proof for the action taken by the ttate

Government/TNPCB atainti proiect proponent under the Provitiont of

Sectionl9 of the Environment (Protection) Ac, 1986 as per the EIA Notification

dated: 14.03.2017 and amended O8.03.2018.

The subject was placed in the 418h meetinS of SEIAA held on l'1.01.2021 &12-01.2021.

After detdiled deliberation, the proponent was directed to furnith the bank Suarantee

to Tamil Nadu Pollution Control Board ai recommended by the sEAC and furniJh the

copy of the receipt along with the above detailJ Jo a5 to take further action. Bated on

the minutes of the 4186 Authority meetinS letter wat addretsed to the proPonent

videLr. No. 5EIAA-TN/F.No.6723/2O19/BG/ dated: 19.01.2021 to furnirh the

followinS detaik;

MEMB
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l. The proiect proponent rhall Jubmit the proof of action taken by the State
Government/INPCB against project proponent under the provirions of
rectionl9 of the Environment (protection) Ac, 1986

2. The amount prescribed for Ecological remediation (Rr.74.l3Lakhs), natural
re5ource autmentation (Rs.29.65 Iakhr) &. community re5ource augmentation
(Rs.44.48 Lakhs), totaling Rr. 148.25 Lakhr. Hence the SEAC decided to direct
the project proponent to remit the amount of Rr. 149.25 Lakh, in the form of
bank guarantee to Tamil Nadu pollution Control Board and,ubmit the
acknowledtement of the same to SEIAA-TN. The funds ,hall be utilized for the
remediation plan, Natural rerource augmentation plan & Community resource
autmentation plan as indicated in the EIA/EMp report.

3. The proiect proponent Jhall carry out the work, arjigned under ecological
damage, natural rejource autmentation and community rerource
autmentation within a period of rix monthr. lf not, the bank guarantee will be
forfeited to TNpCB without further notlce.

4. The amount committed by the project proponent for CER (Rs. 149.25 Lakh,
rhall be remitted in the form of DD to the beneficiary for the activitie,
committed by the proponent. A copy of receipt f.om the beneficiary shall be
rubmitted to SEIAA-TN.

whereas the proponent vide retter received dated 2g.o1.2o2r hal Jtated a, foflows:

l. ln the matter of Principal Bench of NGT order via OA.No.3Z of 2015 dated
7.07.2O15 directed.

"The project proponent to pay 5o/o of proiect cort (Ruper, 2.4125 Crores) as
Environmentar compenration for rertoration &. rertitution of the Environment
and ecology ar well as toward, their liability ariring from impactj of fhe illegal
and unauthorized conrtruction, carried out by them. They shall deporit thi,
amount at the fir5t inrtance, which ,hall be subiect to further adiustment..

A5 per the order, the proponent already paid Rr.7.4125 Crore, (5olo of the
totar proiect cort) to TNpcB ar environmentar compenration in the vioration
care. Receiptr of the same ir jubmitted by the proponent alont with the EIA
Report5

Ecological Remediation Rt.74.13 (O.5o/o)

Qt.7.4125 Crgler (5olo of
the total cort)

Natural Resource

Autmentation
Rt.29.650/0 (O.2o/o)

MEM
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Community Resource

Augmentation

Rs.44.48 (Q.3o/o)

CER Activitiet Rs.148.25 (lolo)

Total amount Rs.295.51 Lakhs (2olo

Total proiect cott
of the Rs.7 .4125 C.orcs (5olo of the

total project cott)

o Further TNPCB hat filed caJe in J.M.Court, Ambattur at Part of the credible

action for the proiect violation and the cate (C.C No.l68 of 2016) proof for

the same it encloted bY the PP.

The tubiect war placed in the 420th meetint of the Authority held on o4'o2'2o21

and after detailed ditcuttiont the Authority decided to requett M5-5EIAA to forward

the Proponent'e letter dated 29.01.2021 to the Committee for further

recommendation of the SEAC.

The tubiect was placed in the l99th meetint of SEAC held on 09 O2'2O21' SEAC

noted that Hon'ble NGT in their order hal already made an Environmental

Compentation and penalty for Rvpeet 7.4125 Crores and the proponent already paid

Rt.7.4125 Cto.es (5Vo of the total proiect coJt) to TNPCB at environmental

Compentation in the violation cate. Since' the proPonent ha' already paid the

environmental comPen5ation cott, the committee hat accePted itt requett for waivinS

the environmental coJt at JtiPulated by the SEAC and recommended for

Environmental Clearance.

The tubject wal placed before the 433d Authority meeting held on 17 'O3'2O21'

After detailed dircuttion, it wat noted the Hon'ble NGT Principal Bench & Hon'ble

Supreme Court have pronounced certain orders in which this proiect it alto included

aJ one of the petitioners. Hence the Authority decided to requett the Member

Secretary to put up with detailed note in chronoloSical order along with court cases

anditsvariousordersanddetailsofdi'Cu'sion'ontheotherproposallwhichare
covered under thit court cate in the entuinS meetinS'

The subject was placed before the 438rh Authority meeting held on l5'O4'2O21'

After detailed ditcuttion, the Authority noted ai follows'

l. Ar per the direction of Hon'ble NGT in O.A No'37 of 2015 & 213 ot 2014

dated 07.O7.2O15. environmental comPentation was levied for rettoration and

rettitution of the environment and ecology as well as towards their liability

arising from imPacts of the illetal and unauthorized constructions carried out

by the project proPonent' Mr. Y. Pondurai as follows'

MEM 74
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ln view of the above, the Authority decided to refer back the proporal to SEAC
during the 438'h meeting of Authority held on 15/04/21 to reconsider itt
recommendation in line with earlier recommendalionr of SEAC on the other
propotak covered under the Hon'ble NGT order dated 07.07.2015 in O.A.No.37 of
2Ol5 & 213 of 2014 and request the Member secretary, SE|AAto rend a detailed note
to SEAC in chronolotical order along with orderr of principal Bench of NGT in
OA.No,37 of 2015 and final action taken on the other proporal, which are covered
under thit court case.

The proposal war placed for appraisal in the 2256 meeting of SEAC held on
13.08.2021- The 5EIAA recommended to follow the earlier rimilar ca5er for which
NGT has given the verdict. After detailed deliberation the Committee adopted the
same recommendationr and accordingly Environmental clearance was recommended
with the following additional conditionr,

l. The proiect proponent rhall rubmit Eank Guarantee to TNpCB for an amount of
R5.148.25 Lakh and the rame amount Rs.l4B.25 Lakh will be adjusted in Rs.7.4125
Crore paid with a condition thil amount shall not be claimed at any point of time
from the environmental compenration of Rs.7.4125 Crore paid.

2. The project proponent rhall ,ubmit an Affidavit regardint
Rr.148.25 Lakh.

,rrffi
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On receipt of the above documents, the committee would further deliberate on thit

proiect and decide the further course of action.

The subject wat placed in the 464th Authority meeting held on 27 -O9.2O21. Allet

detailed diicu5rionr, the Authority noted as follows.

1. The Proponent, Thiru. Y. Pondurai has applied teeking Environmental

Clearance under violation catetory for the Propoted Conttruction of HiSh

Rire Building at 5.F.Nos. 31. 32.34/1,35,37 of Padi Village, Ambattur Taluk,

Thiruvallur Dirtrict. Tamil Nadu.

2. ln the minutet of the 225rh meetinS of SEAC held on 13.08.2021, the 5EAC has

stated as followr.
. - The proiect proponent thall tubmit Bank Guarantee to TNPCB for

an amount of RJ.148.25 Lakhs and the same amount Rr.148.25 Lakht

will be adjusted in Rt.7.4125 Croret paid with a condition this

amount Jhall not be claimed at any point of time from the

environmental compenjation of Rt.7.4125 Crorct Paid,-

. The project ProPonent thall tubmit an Affidavit regarding CER

activitiei for Rr.148.25 lakhs.

On receipt of the above documentt, the committee would further deliberate on

thir project and decide the further courte of action.

ln view of the above, the Authority decided to request the Member secretary,

SEIAA to communicate the 5EAC minutes to the proiect proponent requetting to
furni5h the additional details/documentt southt by SEAC in its 225h meetint held on

13.08.2021. On rec€ipt of detaik, it rhall be forwarded to sEAC for turther course of
action.

The proposal was again placed in this 3llrh meetinS of SEAC held on

15.09,2022, The Committee decided to direct the proiect proponent to tubmit the

affidavit regarding CER activitier for Rr.148.25 Lakh at recommended earlier.

Accordingly the PP har furnirhed the same ir as follows.

@

t.
No CER Actlvity Propored

Budgetary
Allocatlon

(lNR ln
llkhd

lnfrartructure Creation and lmprovement of Activitiet in the below tchoolt:

SEAC .TN
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I

Govemment Hlgh School, Ellaiyamman Nagar, Korattur,
ASraharam, Chennai- 600 076.

. Conrtruction of Class rooms in Firrt floor - 2 Not

. lnrtallation of RO plant for Drinking Water

. Conrtruction of Water Storage Sump

50

2

Govemment Higher secondary Sctroot, Savaai Strea, pertyar
Natar, Vanchi Nagar, Korattur, Chennai- 6O0 080.. Conrtruction of Lab and Library with furnishingl

. Renovation and fencing of school compound wall

. lnrtallation of Parking shed for bicyclel

70

3

Ambattur Municlpal Middle School, Moorthy Nagar, padi,
Chennai -600 050.

o Scraping, White washing and Colour washing of the School
Block

. Fund towards inrtallation of book rhelves and purchase of
bookr for School Library

. Fund towardr furnishing of the primary clas, room, with
Jitting tabler.

. Fund towardr fixing of grill, in the school corridors.

30

Total Allocatlon ot Funds for CER (in lakhs) r50

As the PP has rubmitted affidavit affirming CER commitment. SEAC decided to reconfirm
the minuter of 189,h meeting of SEAC held on 19.12.2020 &225,h meeting of 5EAC held
on 13.08.2021.

AGENDA No: 31t44
(File No: 9ll0/2022)
Proposed for the (onstructlon of rerldentlal development In S,No. 90/t, g,n, g2/2,
gl/trA, 9t/28, 9l/38, gt/t(l, gtAB, gt/2r\ 94BA, g2n, g5/2, g4nB, ssAR, g4AB,
95Ar\ 99/4,105, 94/28, 95A8, 96,t}4,g4nt.,g4/2\,99l3 of Vatasaravakkam V age,
Maduravoyal Taluk Chennai Dirtrict, Tamll Nadu by iiyJ.landmsr& Met]o prorectj
Prlvate Llmited and four others - For Terms of Reference (SINTN/MI'726IEaO22,
dated 25.02.2022)

Earlier the proporal was placed in the 275,h meeting of
2O.5.2022. The detailr of the proiect furnished by the proponent are
PARIVESH web pq

MEMB

held onSEAC

sEAC .TN

l(parivesh.nic.in).
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The proiect proponent Save a detailed prerentation. SEAC noted the followint:

1. The Proponent, IWr. Landmark Metro Proiectr Private Umited & four others

har applied for Terms of Reference for the Propoted for the conttruction of

residential development in s.No. 90/1, 9O/2, 92/2, 9l/1A2, 9l/28, 91/38,

9lllAl, 9llrB, 9tnA. 91/3A, 92/1,95/2, 94/28. 95/tB.94n8.95/lA, 99/4,105.

94/28, 95fi8, 96,104.94/1A,94/2A,99/3 of Valasaravakkam Village,

Maduravoyal Taluk Chennai Dirtrict. Tamil Nadu.

2. The proiect/activity i5 covered under Schedule Bl Catetory 8(b) "Township

Development Proiectr" of the sch€dule to the EIA Notification, 2006.

3. Total Plot Area - 92834.11 sqm and Total Built up area l9l73l Sqm. The

construction involves combined basement for Block I & 2, Block lcfower I to

7) combined ttilt + 15 floors and Elock 2 Cfower I to 6) combined 5tilt + 15

floors. Commercial block (Earement+GF+9 floort ).

Durint the meetinS, neither proponent nor EIA coordinator was fully prepared to

clarify on the title of the propoted tite. Therefore. SEAC decided to defer the

proposal.

Subtequently the proPosal was placed in thit 3llth meeting of SEAC held on

15.O9,2022. Bated on the pretentation and documents/clarificationt furnished by the

project proponent. SEAC after detailed deliberationJ, decided to recommend the

proposal for the trant of Termt of Re{erencr (foR), tubject to the following ToRt in

addition to the Jtandard termt of reference for EIA ttudy and details itsued by the

MoEF & CC to be included in EIA/EMP report:

l. The proponent lhall furnish the detailed tewate treatment technology

available and furnish the reason for selection for SBR technology for thit

proposal and also furnijh the design detaill of the STP treatment syttem

2. The PP rhall tumlrh the proPosal for the detiSn of the ProPosed

de\reloPment Jhall meet geen buildlnS normJ and should obtaln a

minimum of IGBC Gold rankinS.

3. The propotal to construct a pond of aPpropriate tize in the

OSR land in conJultation with the local body. The Po

earmarked

rhould be

MEM
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meant to play three hydraulic roles, namely (l) ar a rtorage, which acted

ar inrurance againrt low rainfall periods and alJo recharges groundwater in

the surrounding area, (2) as a flood control mearure, preventing Joil

erorion and waitage of runoff waters during the period of heavy rainfall.

and (3) ar a device which wae crucial to the overall eco-ryJtem.

4. The treated/untreated sewage water rhall not be let-out from the unit

premises accordingly revised water balance lhall be incorporated.

5, As per G.O. Mr. No. 142 approval from Central Ground Water Authority

rhall be obtained for withdrawal of water and furnish the copy of the

5ame, if applicable.

6. Commitment letter from competent authority for supply of water lhall be

furnirhed.

7. Copy of the village map, FMB sketch and "A" register shall be furnished.

8, Detailed Evacuation plan during emergency/natural dirarter/untoward

accidentr rhall be rubmitted.

9. The rpace allotment for rolid wa5te dirporal and rewage treatment &. Erey

water treatment plant shall be furnirhed.

10. Detaik of the solid wagte manatement plan ihall be pre pared ar per rolid

warte manatement R.uler,2Ol6 and rhall be furnirhed.

ll. Details of the E-warte management plan shallbepreparedasperE.

warteManagementRules,2Ol6andrhallbefurnirhed.

12. Details of the Rain water harvesting ryitem with cost ertimation rhould
furnished.

13. A detailed itorm water management plan to drain out the Jtorm water

entering the premiser during heavy rainr period rhall be prepared

including main drainl and sub-drains in accordance with the contour levelt

of the propored project conJidering the flood occurred in the year 2Ol5

and also considering the waler bodiej around the propored project rite &

the surrounding development. The rtorm water drain shall be designed in

accordance with the guideliner prescribed by the Minirtry of Urban

Development.

14, The proposed OSR area rhould not be included in the activ

SEAC .TN

OSV,rca rhould not be taken in to account for the treen belt
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The layout plan shall be furnished for the greenbelt area earmarked with

GPS co ordinater by the proiect proponent on the periphery of the site

and the same ihall be rubmitted for CMDVDTCP approval. The green

belt width rhould be at least 3m wide all alont the boundaries of the

project Jite. The green belt area rhould not be leir than lsoloof the total

land area of the project.

Cumulative impactr of the Project conJidering with other infrastructure

developmentr and indurtrial parkr in the surrounding environment within

5 km & tO km radius shall be furnished.

A detailed port.COVlD health management plan for conitruction workers

as per ICMR and MHA or the State Govt. guideline may be followed and

report shall be furnished.

The project proponent shall furnirh detailed baseline monitoring data with

predidion parameterr for modellint for the ground water, emirrion, noise

and traffic.

The proposal for utilization of at leaJt 2570 of Solar Energy shall be included

in the EIA,/EMP report.

AGENDA ITEM No: 3ll{5
(File No: 8809/2022)
PropoJed Conrtruction of Hith Rke Bullding for Hospltal" by lW5. Sunmed Health care
Private Limited at R5.NO:lrl6llBl pt, l6ln pt, 16112Al pt, t71nA2A, VWA2S,
171/2438, l7l/8A2 & lTlAO of Uthan&di Vlllage, Madurai Ean Taluk Madurai Dirtrtct
by lWs. Sunmed Health Care Private Umited - Amendment to Envlronmental Clearance.
(SINTN/M$n7 5194nO22, datd 07.O5.2022)

The proposal was placed in thiJ 3llth meeting of SEAC held on 15.09.2022. The

detailJ of the project furnirhed by the proponent are available on the PARIVESH web

portal (parivesh.nic.in).

The proiect proponent gave a detailed presentation. SEAC noted the following:

l. The Proponent, M/s. Sunmed Health Care Private Limited hat applied for
Amendment to Environmental Clearance for the PropoJed Cq tr rction of
High Rire Buildin8 for Horpital" by M/S. Sunmed Health care P Limited

61/2A1 pt, 171/2A2A. 171/2A t,l17t/2A39,

15.

16.

17.

r8.

at ksfio,146/1Bl pt. t6lll pt. r

,rr#flJlffioo"
SEAC.TN
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st

No

Year RoM Production

| 25ohl

Granite reiectj

1 2020-2021 Nit Nil Nit

2 2021-2022 500.340

(Actual)

125.O85 375.255

(Actual)

3 2022-2023 r2.loo 3.025 9.O75

4. 2023-2024 10.r06 2.527 7.579

5 2024 -2025

26.01.2025

(Up to Lease period)

12,112 3,O28 9,O84

Total 34,818.340 8705.O85 26113.255

Approved Modified Scheme of Mining -lll
Rc.No.4326/ MMA2O23, dt.lO.O7.2023.

Based on the pretentation & documentt furnished by the PP' SEAC decided to

recommend for the trant of aforesaid amendment to the Environmental Clearance.

All the other conditionr rtipulated in the EC Lr. No. tElM-TN/F.No. 4o49/l(a)/Ec.

No.3886/2016 Dt. l4.ll.2ol6 remain unaltered.

Atenda No: 395-13

(File No: 672312018)

Recommendationj for releajins the Bank Suarantee for the value of Rt 114.62 l-acJ

(0,596 of the Proiect cott) remitted towardJ Ecolotical remediation' Natural resource,

Augmentation and Community resourcet Augmentation under EIA NotificationJ dat€d

14.3.2017 & 08.03.2018 (violation cateSory) for the existing commercial comPlex at

5.F.Nos.3l, 32,34/1,35 6,37 of Padi Village, Ambattur Taluk' Tiruvallur Dirtrict Tamil

Nadu by Mr. Y. Pondurai without obtainint Prior Envlronmental Clear

MEMBE
SEAC -TN
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(5lvTN/MlN/r7575412018, dated: 28.03.20r8)
Th€ Project proponent's letter dat€d 20-06.2023 was placed in thir 395,h meeting of

SEAC held on 27.O7.2023- The detaiB of the proiect furnished by the proponent are

available on the PARIVESH web portal (parivesh.nic.in).

The SEAC noted the following:

l. Environmental Clearance under violation category was isrued for the exijtint

commercial complex at S.F.Noi.31, 32, 34/1,35 & 37 of Padi Village. Ambattur

Taluk, Tiruvallur District Tamil Nadu by Mr.Y.Pondurai vide T.O. Lr. No. SEIAA-

TN/F.No.6723lECl8(a)/879/2O22 dated 01.11.2O22 subiect to the conditiont

rtated therein inter alia the followinE:

. Th€ amount prescribed for Ecological remediation (Rs.7a.l3 takh).

natural resource augmentation (R5.29.65 Lakh) & community reiource

auSmentation (Rr.44.48 Lakh). totaling Rs. 148.25 [akh rhall b€

remitted in the form of bank tuarantee to Tamil Nadu Pollution

Control Board and iubmit the acknowledgement of the iame to

SEIAA-TN. The funds shall be utilized for the remediation plan,

Natural rerource augmentation plan &. Community resourc€

autmentation plan ar indicated in the ElA,/EMP report.

. The project Proponent rhall carry out the workr aisitned under

ecological damage. Natural resource augmentation and community

rerource auSmentation within a period of one year ar committed, lf

not, the bank guarantee will be forfeited to TNPCB without further

notice.

Now th€ Proponent vide letter dated 20.06.2023 has reported the following:

As part of violation EC requirementr. I have rubmitted Bank Guarantee to

TNPCB for Rs.1.48.25.O0O vide Bank Guarantee No. 0350NDDG0OO03222

dated 05.1O.2021 (Amended on 22.11.2022) tava,dt Ecological Remediation

Plan (ERP). Natural Resource Augmentation Plan (NRAP) & Community

Rerource Augmentation Plan (CRAP). Now lwould like to inform you that I

have ruccejrfully implemented ERP. NRAP & CRAP ar recommended by SEIAA

and in thir regard I have also obtained certified compliance (CCR) from

MEM
,EAC .TN
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MoEF&CC. Now I would like to releaie my rubmitted Bank Suarantee from

TNPCB. Hence. I request you to irrue recommendation letter for the releare

of above raid Bank Guarantee from TNPCB.

2. CCR Ref.No. E.P. /12.1/2O23-24/SElANl2tfN/733 dated 15.06.2023

ln the CCR, it ii reported that the expenditure itatement and billt of the funds spent

towardi Ecolotical Remediation Plan (ERP), Natural Reiource Autmentation Plan

(NRAP) & Community Resource Autmentation Plan (CRAP) were produced by the

Project Proponent durint the inspection of the proiect tite on 17.05.2O23 and the workt

carried out were verified durint the tite intpection,

The Committee after detailed discujrions, decided to recommend to SEIAA to accept

the requert of the Proponent to release the Bank Guarantee submitted to TNrcB, a5

the PP har fulfilled all conditions.

Agenda No: 395- 14

(File No: 976 /2023)
Extenjion of validity of Environmental Clearance issued for the conttruction of

reridential buildings in the name and style of M/J. Smart Value Homes Limited at

S.F.Nos. 7 68/1,77 A, 77 /2A,78/t A,7A2,78/ 5,78/8A,79,8O/1,80/2.tBlA,/9,81A/10 of

Keezhakottaiyur Village and 5.F.Nos. l3lllA, l3lllB of Mambakkam Village, Tiruporur

Taluk, lGncheepuram Dinrict, Tamil Nadu by ,ws. Tata Value Homet Limited.

(stvf N/ Mts /299841 /2023, O4.O5.2023')

The proporal wai placed in this 395'h meetint of SEAC held on 27.O7.2023.fhe Prciect

Proponent made a detailed presentation on the proposed Proiect. The details of the

proiect furnirhed by the proponent are available on the PARIVESH web Portal

(parivesh.nic.in). The SEAC noted the followint:

l. The Project Proponent, IWt. Tata Value Homet Limited hal applied seeking

extenrion of Environmental Clearance itiued for the conttruction of residential

buildings in the name and ttyle of lwt. Smart Valu€ Homet Limited at S.F.Not

768/1,77/1, 77 /2A. 78/1 A, 78/2. 78/5, 78/8A, 79, 80fi . AO/2A. 8lA,/9, 8lA,/10

of Keezhakottaiyur Village and S.F.Nos. 131,/lA, i3l,/lB of Mambakkam Village,

Tiruporur Taluk. Kancheepuram District, Tamil Nadu.

2. The project activity it covered under Schedule B CateSory 8(b) ildint and

MEMB
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4Au,
EMBER STTNTTM

fficlearance is required or

not for Metro and Raitway projects for the

Construction of Metro Head Quarters

Basement + Ground + 12 Floors, Residential

Block (TyPe A) Ground + 5 Floors'

Residential Block (Type B) - Ground + 9 Floors'

Utility - Ground + 1 Floor, Security Kiosk I -
Ground Floor, Security Kiosk 2 - Ground Floor

and Other Utilities by tWs. Chennai Metro Rail

Limited located at Nandhanam with a total built

up area of 62,816 Sq.m in S' F' Nos' 3871/1(pt)'

3871/3O0 Block No.76, Mylapore Village'

Mylapore Taluk, Chennai District, Tamil Nadu'

But, No clarification in this regard was received

from the MoEF &. CC, GoI to SEIAA'

Hence, SEIAA decided that after the receipt of

clarification from the MoEF & CC, GoI further

course of action will be taken on the subject'

arnenities bY IWs. Chennai Metro

Rail Limited located at

Nandhanam consist of S. F. Nos'

3871/1(pt), 3871/3(P0 Block

No.76, MYlaPore Village,

Mylapore Taluk, Chennai District,

Tamil Nadu under CategorY "B2"

and Schedule S.No. 8(a) Building

and Construction Projects.

@o recommend for the

issue of standard ToR for the preparation of EIA

Report along with the additional ToR as

prescribed by SEAC in addition to the following:

1. The study should include storm water

management for the entire area'

2. The ProPonent should submit the

EMP covering all the comPonents

including scientific disposal of solid

waste management, planting of trees

and maintenance, etc.

3. A detailed Plan on Plastic waste

management shalll\ be furnished.

o consider the grant of

Terms of Reference under

Violation for the Project of

constructed Commercial Building

by Thiru Y. Pondurai, S.F No. 31,

32,3411,35 &,37 in Padi Village,

Ambattur Taluk, Thiruvallur

District, Tamil Nadu under Sl. No

8 (a) of the Schedule - Building

and Construction Projects.

ARY
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Further, the proponent should strictly

comply with, Tamil Nadu

Government Order (Ms) No.84

Environment and forests (8C.2)

Department dated 25.06.2018

regarding ban on one time use and

throwaway plastics irrespective of

thickness with effect from 01.01 .2019

under Environment (Protection) Act,

1986.

A detailed flood management study

shall be conducted considering the

project site and surroundinEarca.

Detail of Risk analysis for Fire &

safety shall be furnished & evaluated

plan shall be submitted.

A detailed on traffic study report.

Further, the proponent shall discuss

with the traffrc police and provide the

entry and exit with additional signal

if required for smooth flow of

vehicles at his cost.

Solid waste management plan shall

be furnished including segment,

collect disposal mechanism.

The structural stability for the

proposed expansion project from the

reputed government institutions like

Anna University, IIT, NIT, etc shall

be furnished.

--24a'Yos'
MEMBER Sf,Cnrr.q.nv
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)

Details of the building along with floor

wise area ofthe each building.

Details of study on social impact,

including livelihood of local people.

A detailed plan on plastic waste

management shall be fumished. Funhcr,

the proponent should strictly comply

with, Tamil Nadu Govemmem Order

(Ms) No.84 Envilqtungnl and forests

(EC.2) Depanmenr dared 25.06.20I8

regarding ban on one time use afrd throw

away plastics irrespective of thickness

repon shall be fumished. l

25. To considei the grant of Environmental

Clearance under Violation Notilication

issued by MoEF&CC dated 14.03.2017

& 08.03.2018 for the constructed

Commercial Building complex at SF

No.3l, 32,34/1, 35, 37 in padi Vi age.

Ambattur Taluk. Thiruvallur Disrricr. in

lhe Slate of Tamil Nadu by Mr y.

Pondurai under Schedule 8(a) of

6123 After detailed discussion, the Authority

unanimously accepts the recommendation of
SEAC and decided to request rhe Member

Secretary, SEIAA to obtain the following details

from the proponent as recommended by SEAC

and place the proposal in the ensuing Aurhority

meeting for further course ofActioh.

l. As directed by SEAC. lhe proponenr may

be direcled to remil lhe amounr of
-..-l
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Rs.148.25 Lakhs in lhe form of bank

guar.rntee to famil Nadu Pollution

Control Board and submit the

acknowledgemenr of the same to SEIAA-

TN for the amount prescribed for

Ecological remediation (Rs 74.ll lakhs).

natural resource augmentation (Rs 29.65

lakhs) & community resource

augmentalion (Rs. 44.48 lakhs), totaling

Rs. 148.25 lakhs The funds shall be

utilized for the remediation plan, Natural

resotlce augmentation plar &

Community resource augmentation plan

as indicated in the EIAJEMP report.

Hence lhe projecl proponent has lo remil

the amount of Rs l48.25lakhs in the

CovemmentTTNPCB against Project

proponent under the Provisions of

form of bank gulrantee to Tamil Nadu

Pollution Contlol Board and submit the

acknowledgement ofthe sarne to SEIAA-

TN-

2. The amount commitled by the Project

proponent for CER (Rs.148.25 lakhs)

shall be remitted in the form of DD to the

beneficiary for the activities committed

b) the proponent A copy o[ receipt from

the beneficiary shall be submitted to

SEIAA-TN.

3. The project proponent shall submit the

proof for the action taken by the slate

Building & Construction Projecls as per

the EIA Notification 2006 as amended

NIIiMBEIt SECRETARY MEMBER
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Section 19 of the Environment

(Protection) Ac, 1986 as per the EIA

Notification dated: 14.03.2017 and

amended 08.03.2018

l6 To consider the proposal for the gmnt of
Environmental Clearance for thc

Proposed Gravel quarry lease over an

extent of 4.28.5 Ha ar S.F.Nos.539/1. 2.

3 & 5l4ll, l, Saminatham Village,

Oftapidamm Taluk, Thoorhukudi

District, Tamil Nadu by Thiru C

Senthil\ el

6992

2.92.5Ha) ar S.F. No 539/1,2,3 ro

SEIAA before placing the subject in

SEIAA."

In view of the above, the Authorily decided to

request the Member Secretary, SEIAA to get the

details from the proponent as recommended by

2'7 To consider the proposal for the granl of
Environmenlal Clearance for the

Proposed Earth quarry lease over an

Extent of 1.72.0 Ha al S.F.Nos. q37.

Pazhavur Village. Radhapuram Taluk,

Tirunelveli Disrricr Tamil Nadu b\

Thiru.Sivaperuman

7252 After detailed discussion, the Authority

unanimously accept the recommendation of
SEAC and decided to grant Environmental

Clearance subject lo lhe conditions as

recommended by SEAC & normal condition in

addilion to the following condition.

L As per rhe MoEF & CC oflice

^:
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projector with computei), library and sanitation

facilities for Thandrampattu Governrnent School

as CER for Rs. Rs.3.37 lakhs as committed. The

CER activities shall be carried out before

obtaining CTO from TNPCB.

l9 Note to consider the grant of

Environmental Cl€arance

under Violation Notification

issued by MoEF&CC dated

14.03.2017 & 08.03.2018 for

the constructed Commercial

Building complex at SF No.

31, 32, 34/1,35, 37 in Padi

Village, Ambaftur Taluk,

Thimvallur District, in the

State of Tamil Nadu by Mr.

Y. Pondurai under Schedule

8(a) of Building &
Construction Projects as per

the EIA Notification 2006 as

amended.

6723 After detailed discussion, the Authority decided to

request MS-SEIAA to forward rhe request of the

Proponent letter dated 29.01.2021 to the commiftee

for fufther recommendation ofthe SEAC

20 To consider the proposal for

the Pe mbalkam Black

Granite Quarry Over an

Extent of 6.09.0 Ha in SF No

I l(P) of Perumbaktam

Village, Vanur Taluk,

Villupuram District by M/s.

t260 After detailed discussion, the Authority noted as

follows.

l. The Project Proponent l\,I/s. Tamil Nadu

Minerals Limited has obtained Environmental

Clearance for the Perumbal*am Black Granite

Quarry Ovel an Extem of 6.09.0 Ha in SF No

l1(P) of Perumbakkam Village, Vanur Taluk,

Villupuram District, Tamil Nadu State vide

Letter No.SEIAA-TN,/F.No.1260/EC/l(a)/ 1834

MEMBI]R SE ETARY CH
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dated 09 06 2020

4. The Assistant Director. Department of

Geology & Mining, Coimbatore vide

Rc.No.428lMineV20l 8 dated 09.06.2020 has

repofled that no other quarries were located

within 500m radius from this proposed quarry'

In view of the above, the Authority

unanimously accepts the recommendation of

SEAC and decided to grant Environmental

Clearance subject to the conditions as

recommended by SEAC & normal condition in

addilion to the following condition.

L As per the MoEF& CC offrce memorandum

F.No 22-65/2017-lA.III daled: 30.09.2020 and

20.10.2020 the proponent shall fumish the

detailed EMP to TNPCB, mentioning CER

activities as committed. The CER activities

shall be carried out before obtaining CTO

from TNPCB.

l5 Note to consider the grant of

Environmental Clearance

under Violation Notification

issued by MoEF&CC dated

l4 03.2017 & 08.01.2018 for

ihe constructed Commercial

Building complex at SF No.

31,32, 3411, 35, 37 in Padi

Village, Ambattur Taluk,

Thiruvallur District, in thc

State of Tamil Nadu by Mr.

Y. Pondurai

67ll Afier detailed discussion. it was noted the

Hon ble NGT Principal Bench & Hon ble

Supreme Court have pronounced ce(ain orders ln

which this project is also included as one of the

petitioners. Hence the Authority decided to

request the Member Secretary to put tlp *ith

detailed note in chronological order along $ith

coun cases and its various orders and details of

discussions on the other proposals which are

corcrcd unrler rhis coud case in the cnsuing

meeting.

MEMBERSMRY
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applicant on the same terms and

conditions under which the Prior

environmental clearance was initially

granted, and for the same validitY

period.

In view of the above, the Authority decided to

request the Member Secretary, SEIAA to obtain

legal opinion from the Additional Solicitor General

of India by sending a detailed note, regarding

consideration of Transferability of Environmental

Clearance by the Regulatory Authority to

thetransferee without obtaining a written "no

objection" from the transferor and decide on

further course of action on receipt of legal opinion'

8. Note to consider the grant otl6lzl
Environmental Clearance una., 

I

Violation Notification issued Uv I

MoEF&CC dated 14.03.201 7 &l
I

08.03.2018 for the constructed 
I

Commercial Building comPlex 
" I

SF No. 31, 32,3417,35,37 in Padi 
I

Village, Ambattur Taluk, 
I

Thiruvallur District, in the State of 
I

Tamil Nadu by Mr. Y. Pondurai 
I

under Schedule 8(a) of Buildine & 
|

Construction Projects as ner the 
I

EIA Notification 2006 as amended I

After detailed discussion, the Authority noted as 
I

follows. I

I

1. As per the direction of Hon'ble NGT in

O.A.No.37 of 2015 &. 213 of 2014 dated

07.07.2015, environmental compensation

was levied for restoration and restitution of

the environment and ecology as well as

towards their liability arising from impacts

of the illegal and unauthorized

constructions carried out by the project

namely M/s. Ruby Manoharan Property

Developers Pvt. Ltd, M/s Jones

Foundations Pvt. Ltd, M/s. SSM Builders

I una Promoters, M/s. SPR and RG
I

I Construction Pvt. Ltd, M/s. Dugar Housing
I

I t-,d,IWs. SAS Realtors Pvt. Ltd and Mr. Y.

I Pondurai as follows.l-

ARY AK R}MEMBER S
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Projects Environmental
Compensation

57o ofthe
project cost

(crores)

Amount
remitted

to
TNPCB
(crores)

SEAC
Recommendations

SEIAA decision based on
the recommendation of

SEACEcological
damage as

per
Notification
14.03.2017
(Lakhs)

CER as
per
o.M

01.0s.2018
(Lakhs)

Mr. Y.
Pondurai

7.4125 7.412s 148.25 148.25 l. SEAC in its l99th
meeting held on
09.02.2021 waived both

the amount of ED & CER
considering

environmental
compensation amount as

per request of proponent.
M/s. Ruby

Manoharan

Property

Developers

Pvt. Ltd

L8495 1. The proponent has not
filed application under
violation notification.
Hence EC was not issued

to the unit.
M/s Jones

Foundations

Pvt. Ltd

7.00 4.00 s6.00 28.30 Rs. 56 Lakhs Bank
Guarantee submitted to
TNPCB

Rs. 56 Lakhs adjusted in
Rs.4 crores paid with a

condition this amount
shall not be claimed at

any point of time from
the environmental
compensation of Rs.4
Crores paid.

Affidavit submitted
regarding CER activities
28.3 Lakhs.

EC issued on 10.08.2018.
Mls. SSM

Builders and

Promoters

36.00 36.00 1. 12 Crores refunded by
TNPCB as per order of
Hon'ble NGT Direction
& TNPCB to utilize
remaining 24 crores to be

MEMBER rr.frd*n 7'i-
MEMfER CHAI
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utilized by TNPCB as

Environmental

Compensation.

M/s. SPR

and RG

Construction

Pvt. Ltd

12.5505 1.50 251 25r Submitted Bank guarantee

Rs. 2.51 Crores to

TNPCB for carrying out

Ecology remediation and

natural augmentation I

EMP works.

Rs. 150 Lakhs adjusted

from 150 lakhs alreadY

paid in TNPCB with a

condition this amounl

shall not be claimed al

any point of time.

Affidavit submitted for

regarding CER activities

1.01 Crores to Forest

Development Agencl

regard to Communitl

augmentation.

EC issued on 10.08.2018.

2.

M/s. Dugar 
I

Housing Ltdl
6.8795 1.50 47.18 23.9 Submitted proof of Bankl

guarantee Rs. 47.181

Lakhs to TNPCB forl

carrying out EIA/ EMPI

works. 
]

Rs. 23.9 Lakhs ad.iusted

from 150 lakhs already

paid in TNPCB with a

condition this amount

shall not be claimed at

any point of time.

Affidavit submitted for

regarding CER activities

23.9 Lakhs.

EC issued on 10.08.2018.

2.

3.

4.

M/s. SAS

Realtors Pvt.

Ltd

4.50 4.50 l. The proponent has not

filed application under

violation notification.

Hence EC was not issued

SEIAA-TN
CHAIMEMBER SE
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to the unit.

In view of the above, the Authority decided to refer back the proposal to SEAC to
reconsider its recommendation in line with earlier recommendations of SEAC on the other
proposals covered under the Hon'ble NGT order dated 07.07.2015 in O.A.No.37 of 2015 &
213 of 2014 and request the Member Secretary, SEIAA to send a detailed note to SEAC in
chronological order along with orders of Principal Bench of NGT in OA.No.37 ot20l5 and

final action taken on the other proposals which are covered under this court case.

To consider the grant of I OZOf

Environmental Clearance ,r4., 
I

Violation Notification issued bv I

MoEF & cc dated 14.03.2u7 &l
08.03.2018 for the proposed 

I

Expansion of Mixed Use 
I

Development Consrruction project 
I

by M/s. SPR Construction nvt. 
I

Ltd., at RS No : 218/5,2,21911,2,1

3,4.5,6.22012, Block 11, and RS 
I

No : 22112,222/1. 2, Block ,r,l
Perambur Village, Purasawalkam- 

|

Perambur Taluk, Chennai District 
I

in the State of Tamil Nadu - Under I

Sl. No 8 (b) of Category t, 
I

Township and Area Develonment 
I

Projects as per the EIA Notification 
I

2006 as amended I

The subject was placed before the 438th Authority

meeting held on 15.04.2021. After detailed

discussions, the Authority unanimously accepts the

recommendation of SEAC and decided to request

the Member Secretary, SEIAA to obtain the

following details from the proponent as and place

the subsequent in ensuing meeting.

1. As per the MoEF& CC Notification, S.O.1030

(E) dated:08.03.2018, the project proponent

shall submit a bank guarantee equivalent to the

amount of remediation plan and Natural and

Community Resource Augmentation plan with

the State Pollution Control Board and the

quantification will be recommended by the

Expert Appraisal Committee for category A
projects or by the State or Union territory level

Expert Appraisal Committee for category B

projects, as the case may be, and finalized by

the concerned Regulatory Authority, and the

bank guarantee shall be deposited.

2. Accordingly, the amount prescribed for

Ecological remediation (Rs. I 1.5 lakhs),

9.

MEMBER SECiPdRY c,,ffi\h4

Page 16 of22

SEIAA.TN

77
MEMBER

59



Gravel & Pebbles Quarry lease

area over an extent of

2.17.lHa at S.F.Nos.94llC, 2,

7213C,7,8, 9A, 98, 9C, 10,

73t1,0 & 4A(P) of

Nadiyappattu Village,

Vridhachalam Taluk,

Cuddalore District, Tamil

Nadu by

Thiru.V.Chakravarthy

subject to the conditions as recommended by

SEAC & normal condition in addition to the

following condition.

3. As per the MoEF&CC office

memorandum F.No.22-65l2017-IA.III

dated: 30.09.2020 and 20.10.2020 the

proponent has fumished the detailed

EMP, mentioning all the CER activities

for Rs. 0.48 Lakhs as committed. All the

CER activity shall be carried out before

obtaining CTO from TNPCB.

21. Note to consider the grant of

Envtonmental Clearance

under Violation Notification

issued by MoEF&CC dated

14.03.2017 & 08.03.2018 for

the constructed Commercial

Building complex at SF No.

31, 32, 3411,35, 37 in Padi

Village, Ambattur Taluk,

Thiruvallur District, in the

State of Tamil Nadu by Mr.

Y. Pondurai

6723 After detailed discussions, the Authority noted

as follows.

1. The Proponent, Thiru. Y. Pondurai has

applied seeking Environmental Clearance

under violation category for the Proposed

Construction of High Rise Building at

S.F.Nos. 31, 32, 3411, 35, 37 of Padi

Village, Ambatnu Taluk, Thiruvallur

District, Tamil Nadu.

2. In the minutes of the 225s meeting of SEAC

held on 13.08.2021, the SEAC has srared as

follows.

l. The project proponent shall submit

Bank Guarantee to TNPCB for an

amount of Rs.148.25 Lakhs and

the same amount Rs.148.25 Lakhs

will be adjusted in Rs.7.4125

Crores paid with a condition this

amount shall not be claimed at any

point of time from the

environmental compensation of

7
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{._

Rs.7.4125 Crores paid.

2. The project proponent shall submit

an Afhdavit regarding CER

activities for Rs.148.25 lakhs.

- On receipt of the above documents,

the committee would further

deliberate on this project and decide

the further course of action.

ln view of the above, the Authority decided to

request the Member Secretary, SEIAA to

communicate the SEAC minutes to the project

proponent requesting to fumish the additional

details/documents sought by SEAC in 225b

meeting held on 13.08.2021. On receipt of

details, it may be sent to SEAC for further

course of action.

22. Note to consider for the grant

of Terms of Reference under

violation for the Proposed

Township Development by

IWs. ETA Star Tech City Pvt.

Ltd. at S.F. Nos. 51/1,2, 3,4,

5, 9A, 98, r0, s2t2A,2B,2C,

3A, 38, 53/2A1, 2A2, 28, 2C,

2D, 2F,, 2F, 2G, 2H, 21, 2t, 3,

4, 5, 6, 7, 8, 9, 10, tt, 12, t3,

14, 15, s4^, 2, 9A, 98, 9C,

10, 11, 12, 13, t6, 17,5514A,

48, s,6,7, 8, 11, 12,5611,2,

3, 4, 5, 6,7A,7B., 10, l1A,

1lB, 12, 13, 14, 1s, s7/2,3,4,

5,6,7,8,9, 10, 11, 12,t4,ts,

0382 After detailed discussion, the Authority decided

to accept the recommendation of SEAC and

decided to grant standard Terms of Reference

for undertaking Environment Impact

Assessment and preparation of Environment

Management Plan with specific Terms of

Reference under violation for assessment of

ecological damage, remediation plan and natural

and community resource augmentation plan to

be done by an environmental laboratory duly

notified under Environment (Protection) Act,

1986, or an environmental laboratory accredited

by National Accreditation Board for Testing and

Calibration Laboratories, or a laboratory of a

Council of Scientific and Industrial Research

institution working in the field of environment,

M
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Kalavakkarn Village, subject to SEAC ut". tf.,"-r"+, iiThiruporur Taluk a-nd

Chengalpct District by ldls
Casa Grarde Grace private

Lihited - For Environmental

Cleamnce.

following additional pafticulars f.om the
proponent.

L lmpact of project activity on the

nearby agricultuml lands.

2. D€tails of children,s play area

propos€d shall be tumished.

3. Proponent shall fumish the dehils
ofparking area demarcarted for the
vistors vechicles.

4. Details of in_House Gym facilities
proposed for the occupants.

5. As the residential housing project is

proposed in a .emote area, details of
avialblity of commercial

establishments such as grocery

shops etc shall be fumished.

Environmental Clearance

under Violation Notification

issued by MoEF&CC dated

14.03.2017 & 08.03.2018 for
the constructed Commercial

Building complex ar SF No.
31, 32, 34/1,35, 37 in padi

Village, Ambattur Taluk,
Thiruvaliur District, in the
State ofTarnil Nadu by Mr. y.

6723 
iThe 

Arthority ,ot"d thot th" *b;""t *^__-

placed in thc 3l ls meeting ofSEAC held on
15.09.2022 as follows.

l. The Proponen! Thiru. y. pondurai

has applied seeking Envimnmental

Clear-ance under violation category
for the proposed Construction of
High Rise Building at S.F.Nos. 31,

32, 34/t, 35,37 of padi Vilage,
Ambattur Taluk Thiruvallur
Districl, Tamit Nadu.

2. In the minutes ofthe lg96 meetin8

ofSEAC hetd on tg.tZ.2O2O, lg9,h

meeting of SEAC hetd on

07.02.2021 and 2256 meeting of

SEIAA.TN

Proposal seeking
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SEAC held on 13.082021, the

SEAC has staled as follows'

1. The amount c.mmitted bY the

Project Propotrent for CER

(Rs. 148-25 Lalihs) shall be

remitted in the forfi of DD to

ihe beneficiary for the activity

committed bY the ProPonent

A coPY of receiPt from the

benefioiary shall be submitted

to SEIAA-TN'

In view ofthe above, the Authority decided

b request the Member Secretary, SEIAA to

communicate the SEAC minutes to the

project proponent requesting to fumish the

additional details/documents sought by

SEAC and place the proposal in fte ensuing

Authority meeting after rec€ipt of the above

details.

The Authority noted that the subject was

placed in the 3l 16 meeting of SEAC held on

15.09.2022. SEAC after detailed

deliberations, decided to recoEmend the

proposrl for the grsnt of Terms of

Referetrce (foR). subject to the ToRs in

addition to the standard tems of referencc

for EIA study and details issued by the

MoEF & CC to be included in EIAiXMP

repon.

Afler detailed discussion, the Authority

accepted the recommendation of SEAC and

decided to grant of Terms of Referonoe as

Proposal seeking Terms of

Reference for the Proposed for

the constructio. of residential

development in S.No. 90/1,

9012, gzD, 9tll{2' 9rl2B,

9ll38, 9ll1A1, 9ll1B, 91/2A,

gU1A, 9211, 9512' 9412B,

95 I tB, 94 I lB, 95 I I A, 99 14,r05'

g4t2}, 95t t8, 96, 104, 9411 4,,

g4l2A., 9913 of

Valasaravakkam Village,

Maduravoyal Taluk Chennai

District. Tamil Nadu bY

4
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3. Details/doouments sought by the Authority in

its 5 36u meeting held o n 26.07 .2022

l3 R€.Dmmendations for rcleasing the

Bank guaiantee for the value ofRs

114.62 Lacs (0.5% of lhe Project

cost) remitted towards Eoological

rcmediotion, Natural aesouroes

Augmentation and Community

resources Augmentation under EIA

Notifications dated 14.3.2017 &

08.03.201 8 (violation category) for

the existing commercial complex at

S.F.Nos.3l, 32,3411,35 & 37 of
Padi Village, Ambattur Talu(

Tiruvallur District Tamil Nadu by

Mr. Y. Pondurai witiout obtaining

prior Environmentol Clearancr.

6723 The Authority noted thal lhe subject was placed in

the 3956 me€ting of SEAC lrcld on27 .07 .2023 a

the SEAC noted that in the CCR, it is reported that

the expenditurc statement and bills of the flrnds

spent towards Ecological Remedistion Plan

(ERP), Natural Resouce Augmentation Plan

(NRAP) & Community Resource Augmentation

Plan (CRAP) werc produced by the Project

Proponent during the inspeotion ofthe project site

on 17.05.2023 and the wo.ks carried out werc

verified during the site inspection.

In view of the above, the SEAC has tumished its

recommendation for the rclease of the Bank

Guanntee submitted by the PP to TNPCB, &s the

Project Proponent has firlfilled all the conditions.

The Authority decided to acc€pt the

recommendation of SEAC for release of the bank

guamntee ard to request the Member Secretary,

SEIAA to communioate the sarne to TNPCB.

l4 File No: 975

Extension ofvalidity ofEnvironmental Clearance issued for the construction ofresidential buildings

in the name and style ofM/s. Smart Value Hom€s Limited at S.F,Nos.76Blt,77ll,77l2A,78ll A,
7812,1815,7818A,79,8011,$OnA, El N9,81N l0 of Keqzhakottaiyur Village ard S.F.Nos. l3l/lA,
I 3 I /l B ofMambakkam Village, Tiruporur Taluk, Kanche€puam Distic! Tamil Nadu by M/s. Tara

Value Homes Limited.

(sIAJTNMI5129984 12023)

The Authority noted that the subject was placed in the 3956 meeting of SEAC held on 27.07.2023

and the SEAC has fumished its rccommendation for the grant of exlension of validity of the

Environhental Clearance as detailed below st bject to the conditions stated therein.

hJ
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Tamil Nadu)

To,

The PROPRIETOR
PONDURAI
Sf Nos 31,32,34/1,35,37 of padi village  -600050

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/TN/MIS/175754/2020 dated 30 Nov 2020. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B038TN151980
2. File No. 6723
3. Project Type New
4. Category B2
5. Project/Activity including

Schedule No.
8(a) Building and Construction projects

6. Name of Project Commercial Complex by Y. Pondurai
7. Name of Company/Organization PONDURAI
8. Location of Project Tamil Nadu
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 23/12/2022

(e-signed)
Thiru.Deepak S.Bilgi
Member Secretary

SEIAA - (Tamil Nadu)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B038TN151980     File No. - 6723    Date of Issue EC - 23/12/2022        Page 1 of 29
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T tRU. DItUPAK S. BILCI, l.I'.S.
\IF\tBtR SUCItUTAltY

STATE LEVEL EITVIRONMENT IMPACT
ASSESSMENT AUTHORITY-TAMILNADU

3'd Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet,

Chennai - 600 015.
Phone No. 044-24359973

Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE (EC)

Letter No. SEIAA-TNE.No.6723IEC/8(.)/879n022 drted: 01.1 1.2022

Sir/Madam,

Sub: SEIAA, TN- Environmenlal Cleara.c€ under Violation Notification issued by MoEF&CC

dated 14.03.2017 & 08.03.2018 for the constructed Commercial Building complex al SF

No. 3 l, 32, 34ll, 35, 37 in Padi Village, Ambattur Talulg Thiruvallur District, in the State

of Tamil N.du by Mr. Y. Pondu.ai under Schedule 8(a) of Building & Construction

Projects- lssued - Regarding.

Rei l. TOR issued under Violation LT.No.SEIAA-TN/F.No.6723ISEAC/ Violation/ ToR-

636/2019 dated 16.08.2019

2. Site inspection by sub-committee on 03.06.2019

3. Online Proposal No. SIA/TN/MISn757542020 dt.30.10.2020

4. EIA report submitted datedt29.09.2020

5. LT.No.SEIAA-TN lF.Noi6723l20lg d,nted: 28.10.2020 (letter to Principal

Secretary to Govemmgnt, E&F Departriert, Govt ofTom ilnadu to take

credible action againsl proponent).

6. Minutes of the l89th SEAC Meeting held on 19.t2.2020

7. Minutes ofthe 4lEth SEIAA meeting held on 11,01.2021 & t2.Ol.2O2t

E. Lr. No. SEIAA-TN/F.No.6723I201g/Bc/dated: 19.01.2021

9. P.oject Proponent reply dated29.0l.202l

f0. Minutes ofthe 42fth SEIAA meeting held on 04.02.202t

I l. Minutes ofthe l99th SEAC Meeting held on 09.02.2021

12. Minutes ofthe 433rh SETAA meeting held on 17.03.2021

13. Minutes ofthe 438'h SEIAA meeting held on 15.04.2021

T]TARY
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14. Minutes ofthe 225rh meerinS of SEAC held on I 3.08.202 t

I5. Minutes ofthe 464th Authority mcetinS held on 27.09.202 t

16. Project Proponenl repl) datcd 08.10_2021

17. Project Proponent reply dated 29.07.2022

18. Minutes ofthe I I llh meering ofSEAC held on 15.09.2022

19. Proicct Proponent reply dated 19.09.2022

20. Minures ofthe 556th meeting ofAuthority held on 03.10.2022

21. Projcct Proponent reply dated 19.10.2022

22. Minutes ofthe 566rh meeting ofAurhoriry held on 0l . t t.2022 & 02. t 1.2022

This has reference to your application 3d & 4m cited, the proposal is for obtaining Environmcntal

Clearance to Commercial Building complex at SF No. I1,32,34l1,35.37 in padi Village, Ambanur

Taluk, Thiruvallur District, in the Stale ofTamilNadu by Mr. y. ponduraiunder Violation Caregory

B and Schedule S.No. 8(a) under thc Environment Impact Assessmenr Notification. 2006, as

amended.

The Competent Authority and Authorized Signatory furnished the detailed informalion in

Form I. Form lA and liquidate enclosunes are as Annexures:

Annerure I

S. No I)escription I)etails

l Name of the Project Y.Pondurai

Constructed Commercial Building consist of Main Building

(28+Gfl0 F), Service Block (B+C+2F) & MLCP Block (28 +

Gr4F) by fiiru Y. Pondurai.

2. Location

Latitude & Longitude

S.F No. 31. 32. 3411, 35 & 37 in Padi Village. Ambattur Taluk.

Thiruvallur District, Tamil Nadu

r3'06'02" N. 80' lr'25" E

3. Type of Project Building and Construction projects

Schedule I (a):5.1,50,000 Sqm (ie.42,947.31

sq.m)

-1. Total tuea (in sq. m) Totsl PIot are.

i) Plot coveraSe area

9995 Sqm

4349.36 Sqm

Lr

---"O---'
r SEd(XTARY
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ii) Roads & Pavements

iii) Surface parking area

iv) STP/Transformer Yard

v) Green belt area

1128.07 Sqm

1312.34 Sqm

l6l.l5 Sqm

1044.08 Sqm

5. Built up area 42947.31 Sq.m

6. Cost of Project Rs. 148.25 Crores

7. Brief description of the

projecl

ConsFucted Commercial Building consists of3 Blocks namely

Main Building, Service Block and Mechanical Lift Car Parking

Block. Main Building consists of2 Basements, Cround Floor +

9 Floors plus a Residential Block in loth Floor (2 BHK - I No.),

Service Block consists of Basement, Ground Floor + 2 Floors

and Block 3 consists of2 Bas€ments. Ground Floor + 4 Floors.

The total built-up alea ofthe project is 42,947.31 Sq.m

Expected Occupancies 5200 Nos.

I a) Wat€r requirement

KLD

During
Construction

During Operation

I O KLI) Total water: 97KLD

Fresh water: 35 kLD (For Domestic),
62 kLD (Flushing)

b) Source Authorized
Tankers

CMWSSB (Fresh water)

9. Quantity of Emucnt /
Sewage kLD

Sewage Generation - 90 kLD

l0 Details of Emueot

/Sewage Treatment

Plant

sTP capacity - 100 kLD

ll Mode of Disposal of

treated sewage with

quantity

Treated sewage W{ter:

Flushing - 62 kID

Gardening - 4 kID

HVAC _ 20 KLD

86 KLD

12. Quantity of Solid

Waste generated per

Quantity Mod€ oftrcatm€nt and

Disposal

L
1-------'----, 

-,,.:
IU6N!BER SEgRE'TARY
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day (in Kgs), Mode of

treatment and Disposal

of Solid Waste

a) Biodegradablc solid

waste: 0 625 T /dav

Convened into manure using

Bio-Methanation plant (as per

SEAC minutes) & utilized for

g.e€nbelt development

b) Non-Biodegradable solid

waste: 0.417 T /day

Sent to authorized recyclers for

recycling.

C) STP Sludge - 0.003

T/day

Manure for gardening

II Power requiremenl 8000 KVA (TNEB Grid)

t4. Details of D.G. set

with Capacity

DG s€ts of5 Nos of2000 KVA with stack heighl as per CPCB

15. Air Pollution Control

Measures (Stack)

D.G. sets will be provided with Stack and acoustic enclosures

as per norms.

16. Details of Green Bclt
10,14.08 sq.m

17. Provision for rain

waler harvesting

Total AnnualRunoff(Cum) - 648.59

Capacity ofthe tank required - 123 Cu.m

Capacity ofthe storage tank provided - 46 cu.m

18. EMP Cost (Rs.) Capital Expenses - Rs. 16l lakh

Opcrational Expenses (Per Annum) - 25 lakh

19. CER activities with the

specific allocation of

funds

Rs. l50lakh

Arreturc 2 - Allidavit

The proponent has fumish€d affidavit in Hundrcd Rupees stamp paper attestcd by the Notary stating

that

I, Y. Pondurai has constructed a Commercial Complex at SfNos 31, 32, 3411,35 & 37

village, Ambattur Taluk, Chennai District, Tamil Nadu. An application submitted by me

Environmental Clearance (under violation category) under the EIA Notification, 2006

scrutiny in the Authority. I am tumishing the following undenaking to the Authority.

of Padi

seeking

is under

EC Identification No. - EC22B038TN151980     File No. - 6723    Date of Issue EC - 23/12/2022        Page 5 of 29
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l. I commit to SEIAA that the daily fresh water requirement to the tune of35 KLD during the

entire period ofoperation will be met from CMWSSB supply

2. The total quantity oftreated sewege to the tune of86 KLD will be recycled lor toilet flushing

(62 KLD), gardening (4 KLD) and HVAC use (20 KLD).

L The solid waste generated from my project is 1,042 Kg/day, in which 625.20 Kg/day Bio-

degradable waste will be treated in Organic Waste Convener within the site and used as

manure for greenbelt development, 416.80 Kg/day Non-Bio degradable waste will be handed

over to the TNPCB authorized recyclers. The STP sludge (3 Kg/day) generated from the STP

will be used as manure for gr€enbelt development after dewate.ing and drying process and I

will dispose the solid waste as committed abov€ without potluting the soil/ground

water/adjacent canals/lakeyponds etc.

4. I commit to the SEIAA that I am liable for operation and maintenance ofsewage Treatment

Plant (STP) from the date ofoperation ofthe prcject.

5. I commit to the SEIAA that the stolm water drair/trench will not carry any untreated (or)

treated sewage generated from the project.

6. I commit to SEIAA that an amourt ofRs. 150 Lakhs (i.e., Rs. 1.5 Crores) is already handed

over to Greater Chennai Corporation to$,ards development of school infrastructure in my

project area under Corporste Environmental Responsibility (CER) activities.

I am aware that I can be prosecuted under relevant Act ard Rules, ifl do not adhere to the above

commitment.

Commitment signed by me on lld day of November 2022, as prcject Proponent before SEIAA,

TamilNadu.

SEAC Aporaisal and ReE.rLs:

Proposed cotrstructioD ofcommercial complex rt S.F.Nos.3l, 32, 34/l' 35 & 3? of Padi villege'

Ambattur Taluk, Tiruvrllur District Tamil N.du by Mr.Y.Pordu.ai- For Environmertal

Clerr.nce Utrder Violatiotr. (SIA,/TNMIN/175754/2018, dated: 28.03.20t8).

Earlier the proposal was placed for appraisal in the l89s meeting of SEAC held on

19.12.2020. The details ofthe project fumished by the proponent are available on the PARIVESH

web po(al (parivesh.nic.in). The project proponent gave detailed prcsentation.

SEAC nored the following: ,/
.<!

ER SEIT{ETARY
SEIAA-TN
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l. The Proponent. Thiru-Y.Pondurai has applied seeking Environmental Clearance under

violation catcgory for the Proposed Construction of High Rise Building at S.f.Nos. 31. 12.

14/1. 35. 37 ofPadi Village. Ambattur Ialuk. Ihiruvallur District. TamilNadu.

2. 'fhe project/aclivity is cov€red under Category "B" of ltem 8(a) "Building and Construclion

projects ofthe Schedule to the EIA Notification. 2006. as amended.

3. TOR issued vide SEIAA Lr.No.SElAA-TN/F.No.6723lSEAC,^r'iolation/ ToR636/2019 daled

I6.08 20ls under violarion calcgoD.

Based on the prcscntation and documents furnished by the Project Proponent . the subcommitlcc

constituted by the SEAC inspected the sile on 03.06.2019 and submiued the repon to SFIAC. Based

on lhe inspcction report and the violation notifications issued by the MoEF&CC dated 14.03.2017

& 08.03.2018. SEAC classified the level of damages caused by the Project Proponent on the

environment based on the following criteria:

l. l,ow levcl Ecological damage:

a. Only procedural violations (started the construction at (he sile without obtaining EC)

2. Medium level Ecological damage:

a. Procedural violations (started the construction at the site without obtaining EC)

b. Inf.astructural violation such as deviation from CMDtlocal body approval.

c. Non operation ofthe project (not occupied).

3. High level Ecological damage:

a. Procedural violations (staned the construction at site without obtaining EC)

b. Infrastructural violation such as deviation from CMDA,4ocal body approval.

c. Under operation (occupied).

As per the OM of MoEF& CC dated: 01.05.2018, SEAC deliberated thc fund allocation for

Corporate Environment Responsibility shall be to a rnaximum of2olo ofthe proiect cost.

ln vicw of the above and based on the inspection repon & the Ecological damage.

remediation plan and natural & community resource augmentation plan fumished by the projcct

proponenl the SEAC decided the lund allocation for ecological rcmedialion, natural resource

augmentation & community resource augmentation and penalty by following the below menlioned

critcri4 as pcr category 3. staled above.

:)K^*,
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Level of
damages

Ecological
remediation

cosr (oZ of
project cost)

natural

resource

augmentation

cost (% of
project cost)

community
resource

augmentation

cost (% of
project cost)

CER (% of
project cost)

Total (% of
project cost)

Low level

Ecological

damage

0.2 5 0.10 0.15 0.25 0.75

Medium level

Ecological

damage

0.35 0.15 0.25 0.5 't.25

High level

Ecological

damage

0.50 0.20 0.30 t.00 2.00

The project cost ofthis proposal submifted in the EIA report under violation is Rs.148.25 Lakh.

The Committee observed that the project ofConstruction of High Rise Building at S.F.Nos. 31,

32,34/1,35,31 ofPadi Village, Ambattur Taluk Thiruvallur Districl Tamil Nadu by'Ihiru. Y.

Pondurai for Environmcntal Clcarance under violation comes unde. the 'lligh level Ecological

damage category". The Committee decided to recoDderd the proposal to SBIAA for graDt of

EC subject to the followiDg cotrditions io additiou lo the Dormal coDditiors:

L The amount prescribed for Ecological remediation (Rs.74.t3kkhs), natuml resource

augmentation (Rs.29.65 lakhs) & commuaity .esouEe augmentation (Rs.44.48 Lakhs),

totaling Rs. 148.25 Lakhs. Hence the SEAC decided to direct the p.oject proponent to remit

the amount of Rs. 148.25 Lakhs in the form of bank guarantee to Tamil Nadu Pollution

Control Board and submit the acknowledgement ofthc same to SEIAA-TN. The flnds shall

be utilized for the remedialion plan, natural resource augmentation plan & community

resource augmentation plan as indicated in the EIA,iEMP report,

2. The project proponent shall carry out the works assigned under ecoloSical damage, natural

resource augmentation and community resouace augmentation within a p€riod ofsix months.

ll not. th€ bank guarantee will be fodeited to TNPCB without further notice.

V
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The amount commitied by the Project proponent for CER (Rs. 148.25 Lakhs) shall be

remitted in the form ofDD 1o the beneficiary fo. the activities commined by the proponent.

A copy ofreceipt from the beneficiary shall be submitted to SETAA-TN.

Number of lifts provided for shoppers in the mall shall be increased.

The Project proponent shall opemle the STP effectively and continuously so as to achieve

standards prescribed by the TNPCB for treated sewage.

The Project proponent shall operate tho ETP for the treatment and disposal of effluent

effectively and continuously so as to achieve standards prescribed by the TNPCB for treated

clTluent.

7. I he Project proponent shall utilize the treated sewage for the development ofgrecn beh and

toilei flushing after achieving the standa.rds prescribed by the TNPCB.

8. 'l he projcct Proponent shall operate Bio-Methanation plant cfficiently and continuously for

the disposal of the Organic waste generated from the campus and collecring ni,n-

biodegradable waste regularly and disposalthrough TNPCB authorizcd recycler.

9. The Projcct proponent shall collect & disposc the hazardous waste through TNPCB

Authorized vendors/recyclers as per the l]azardous and other wasles (Movement and

'l'ransboundary Movement), Rules 2016, as amended.

10. The Proiect proponent shall collect and dispose the E-Waste through TNPCB Authorized

vendorvrecycler as per the E-Waste Management Rules 2016. as amended.

ll.Necessary permission shall be obtained from the competent autho ty for the

drawl/oulsourcing off.esh water before obtaining consent from TNPCB.

12. All the mitigation measures committed by the project proponent for the flood management.

Solid waste disposal, Sewage reatment & disposal etc., shall be followed strictly.

13. 
_l 

apping of solar energy should be at least l0% of total energy consumption Solar encrgy

usagc mainly lor the illumination ofcommon areas, streel lighting etc.,

14. The project proponenl shall provide scparate standby D.G set for the STP proposed for the

contihuous operation ofthe STP in case ofpower failure.

I5. Waste ofany type not to be dispos€d of in any waler bodies including drains. canals and the

surrounding environment,

l6. lhe proponcnl should cxplore the possibility of increasing thc qirantity of rainwater

harveslcd at the maximum extent \rithin the campus itself.

17. The proponent should increasc the grccn belt area from 10.45 to l5o% wilh more number

4.

5.

{"ffi;r,
SEI,{4-TN
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ofindigenous species. The proponent shall earmark greenbelt area with dimension and

GPS coordinates all along the boundary ofthe project site with at least 3 meters wide and

the same shall be included in the layout out plan and the total green beh area should be

minimum of l57o the total area.

l8.The p.oject p.oponent shall submit the proof for the action taken by the state

Govemment/TNPCB against project proponent under the provisions ol Sectionl9 of the

Environment (Protection) Ac, 1986 as per the EIA Notification dated: 14.03.2017 and

amended 08.03.2018.

The subject was placed in the 4lEs meaing of SEIAA held on 11.01.2021 & 12.01.2021. After

derailed deliberation, the proponent was directed to fumish the baDk gua.a ee to Tamil Nadu

Pollution Control Board as recommended by the SEAC and fumi$ the copy ofthe receipt along

with the above details so as to take futlher action. Based on the minutes ofthe 418$ Autho.ity

meeting letter was addressed to the proponent videLr. No. SEIAA-TN/F.No.6723/20198G/ dated:

19.01 .2021 to fumish th€ following details:

l. The project proponent shall submit the proof of sction taken by the State

Govemmeny'TNPcB against project proponent under the provisions of section 19 of the

Environment (Protection) Ac, 1986

2. The arnount prescribed for Ecological remediation (Rs.74.l3lakhs), natural resource

augmentation (Rs.29.65 lakhs) & community rcsource augmentation (Rs.44.48 Lakhs).

totaling Rs. 148.25 Inkhs. Hencc the SEAC decided to dirEct lhe Eoject p.oponent to remit

the amount of Rs. 148.25 Lakhs in the form of bank guarantee to Tamil Nadu Pollution

Control Board 6nd submit the acknowle-dgement ofthe same to SEIAA-TN. The funds shall

be utilized for the remediation pl8n, Natural resourca augmentation plar & Community

resource augmentation plan as indicated in the EIA/EMP report.

3. The project proponent shall carry outthe works assigned under ecological damage, natural

resource augmentation and community aesource augmertation within a period ofsix months.

lfnot, the bank guarantee will be forfeited to TNPCB without flrrther notice.

4. The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs) shall be

remitted in the form ofDD to the beneficiary for the activities committed by the proponent.

A copy ofreceipt from the beneficiary shall be submitted to SEIAA-TN.

Whereas the proponent vide letter received dated 29.01.2021 has stated as followsl

\
.)-.- --'--'{Y'

R SE9XfTARY
-SEIAA-TN
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In the matter of Principal Bench of NGT order via OA.No.37 of 2015 dared 7.07.20t5

directed,

"The project proponent to pay 5% of Project cost (Rupess 7.4125 Crores) as Environmenral

Compensation for restoration & restitution of the Environment and ecology as well as

towards their liability arising fiom impacts of the illegal and unauthorized constmctions

carried out by them. They shall deposit this amount at the first instance, which shall be

subject to further adj ustment."

As per the order, the proponent already paid Rs .7 .4125 Crcres (syo of the total project coso

to TNPCB as environmental Compensation in the violation ca!e. Reccipts of the same is

submitted by ihe proponent alorg with the EIA Reports

Descdption SEAC recommended amount for
violation in lakhs

Compensation already paid as

per the NGT order

Ecological Remedialion Rs.74.l I (0.5%)

Rs.7.4125 Crores (5% of the

total cost)
Natural Resource

Augmentation
Rs.29 .6so/o (0.2o/o\

Community Resouce
Augmentation

Rs.44.48 (0.1%)

CF.R Activities Rs.148.25 (l%)

Total amount Rs.296.51 Lakhs (2% ofthe Total
prcject ..st

Rs.7.4125 Crores f5% of the

total project cost)

. Further TNPCB has liled cas€ in J.M.Cour! Ambonur as pan ofthe credible action for the

project violation ard the casc (C.C No.l68 of20l6) prcof for the same is enclosed by the

PP.

The subject was plac€d in the 420d mccting ofthe Authority held on 04.02.2021 and after

detailed discussions the Authority decided to request MS-SEIAA to forward the Proponent's letter

dated 29.01.2021 to the Committ€€ for further recommendation ofthe SEAC.

The subject was placed in the 1996 meeting of SEAC held on 09.02.2021. SEAC noted that

Hon'ble NCT in their order has alrcady made an Environmental Compensation and penalty for

Rup€es 7.4 I 2 5 Crores and the proponent already paid Rs.7.4 I 25 Crorcs (57o of the total project cost)

to TNPCB as environmental Compensation in the violation case. Since, the proponent has already

I.
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paid the environmental compensation cost, the committee has acceptsd its requost for waiving the

environmental cosl as stipulated by the SEAC and recommended for Environmental Clea.ance.

The subject was placed before the 433'd Authority meeting held on l?.03.2021. After detailed

discussion, it was noted the Hon'ble NGT Principal Bench & Hon'ble Supreme Cou( have

pronounced certain orders in which this project is also included as one ofthe p€titioners. Hence the

Authority decided to request the Member Secretary to pul up with detailed note in chronological

order along with court cases and its valious orders and details ofdiscussions on the other proposals

which are covered under this court case in the ensuing meeting.

The subject was placed before thc 438d Authority meeting held on 15.M.2021. After detailed

discussion. the Authoriry noted as follows.

l. As per the direction ofHon'ble NCT in O.A.No.l7 of20l5 & 213 of20l4 dated 07.07.2015,

environmental compensation was levied for restoration ard restifution of the environment

and ecology as well as towards their liability arising from impacts of the illegal and

unauthorized constructions canied out by the project proponent, Mr. Y. Ponduraias follows

In view oflhe above, the Authorily decidcd to refer back the proposal to SEAC during the 418

meeting of Authority held on 15/04/21 to reconsider its recommendation in line with earlier

recommendations of SEAC on the other proposals covered under lhe Hon'bl€ NGT order dated

07.07.2015 in O.A.No.37 of2015 &213 of20l4 and request the Member Secretary, SEIAA to send

ETARY

Projects Euvirotrmental
Compensatiotr

57. of the
project cost
(Rs. Crore)

Amount
remitted

to
TNPCB
(Rs.In
Crore)

SEAC
Recommetrdatiotrs

SEIAA decisioo based ou the
recommendation ofSf,AC

Ecological

damage as

per

Nolilicatiotr

11.03.2017

(Rs in

Lakt)

CER as per

o.M

0t.05.2018

(Rs in

Lrkh)

Mr. Y.
Pondurai

7.4125 7.4t25 148.25 148.25 SEAC in its l99th meeting
held on 09.02.2021 waived
both the amount of ED &
CER considering
envirotunental compensation
amount asper reqlrest of
DfoDonent,

SEIAA-TN
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a dctailcd notc to SEAC in chronological ordcr alonS with orders of principal Bench of NCT in

OA.No.37 of20l5 and final action laken on the other proposals which are covered und€r this coun

casc.

The proposal was placed for appraisal in rhe 225'h meeling of SFIAC held on I 3.08.202 t . The SEIAA

recommended to follow the earlier similar cases for which NCl has given the verdict. After deiailcd

deliberation the Committee adopted the same recommendations and accordingly Environmcntal

clearancc was rccommended with the following additiona I cond it ions.

l.'lhcprojecrproponentshallsubmilBankGuaranteetoTNPCBforanamountofRs.l48.25l_akh

and the same amount Rs.148.25 Lakh will be adjusted in Rs.7.4125 Crore paid uith a condition

this amount shall not be claimed at any point of time from the environmenlal compensation of
Rs.7.4125 Crore paid.

2. 'l he project proponent shall submit an Amdavit regarding CER activitics for Rs.148.25 Lakh.

On rcceiptofthe above documents, the commite€ would further deliberate on this project and decide

thc funhcr course ofaction.

The subject was placed in rhe 464d Authority meeting held on 27.09.2021. After dcrailed

discUssions. the Aulhority noted as follo\as.

l. The Proponent. Thiru. Y- Pondurai has applied seeking Environmental Clearance under

violation category for the Proposed Construction ofHigh Rise Buildiag at S.F.Nos. j l. 12.

34/1, 35, l7 ofPadi Village. Ambattur Taluk, Thiruvallur District. Tamil Nadu.

2. In the minutes of the 2256 meeting of SEAC held on 13.08.2021. the SEAC has stated as

follows.

. The project proponent shall submit Bank Guamntee to TNPCB for an amount of
Rs-148.25 Lakhs and the same amount Rs.148.25 Lakhs will be adjusred in

Rs.7.4125 Crores paid wilh a condition this amount shall not be claimed al any

point of time from thc environmental compensation ofRs.7.4l25 Crores paid.

. Ihe projeci proponent shall submit an Afndavit regarding C!)R activiries aor

Rs.148.25 lakhs.

On receipt ofthe above documcnts, the committee would furlher deliberale on this projecl and

dccide thc funher course ofaction.

In view of the above. the

communicate the SEAC minutes

Authority decided to request the Member Secretary, SEIAA ro

ilionalto the project proponent requesting to fumish the
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details/documents sought by SEAC in its 225u meeting held on 13.08.2021. On receipt ofdetails, it

shall be forwarded to SEAC for fu(her course ofaction.

The proposal was again placed in this 3l l'h meeting of SEAC held on 15.09.2022. lhe

Committee decided to direct the project proponent to submit the affidavit regarding CER aclivities

for Rs.148.25 Lakh as recommended earlier. Accordingly the PP has fumished the same is as

follows.

As the Proponent has submitted affidavit aflirming CER commitment, SEAC decided to reconfirm

the minutes of l89s meeting of SEAC held on 19.12.2020 & 225s meeting ofSEAC held on

11.08.2021.

SEIAA Recommendations

The proposal was placed in the 566u meeting ofAuthority held on 01.11.2022 &02.11.2022.

Inli'astructure Creation and Improvement ofActivities in the below schools:

Governmeut High School, Ellaiyammu Nrgrr, Korattur,
Agr.haram, Chennai- 600 076.

. Construction ofclass rooms in First floor - 2 Nos

. Installation ofRO plant for Drinking water

. Construction ofWater Storage Sump

Goverrlmeni Higher secondary School, Savsdi Street, PeriyarNagar,
Vauchi Nagar, Korattur, Chetrlai- 600 080.

. Construction ofLab and Library with furnishings
o Renovation and fencing ofschool compound wall
. Installation ofParking Shed for bicycles

Ambaltur Municipal Middle School, Moortht" Nagar, P.di, Chennai
-600 050.

. Scraping, White washing nnd Colour washing ofthe School Block

. Fund towards installation ofbook shelves and purchase ofbooks
for School Library

. Fund lowards fumishing ofthe primary class rooms rvith sitting
tables.

. Fund towards fixins ofsrills in the school cofiidors.

Tolal AllocatioD of Funds for CER (in lakhs)

Budgetar)
Allocation

(INR in
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The Authorit) noted that the subject was placed in thc I I I'h mceting of SEAC held on 15.09.2022

as follows.

l. The Proponent. Thiru. Y. Pondurai has applied seeking Environmcntal Clearance undcr

violation category forthc Proposed Conslruction ofHigh Risc BuildinS at S.F.Nos. I l. 32.

l4l1. 35. 37 of Padi Village. Ambatur Taluk, 
.fhiruvallur 

District, 'lamil Nadu,

2. In the minutes ofthe 189'h meeting ofSEAC held on 19.122020. 199'h meeting ofSEAC

held on 07.02.2021 and 225rh meeting of SEAC held on I 1.08.202I . the SEAC has stated as

lollows.

L Thc amount committed b), the Project proponent for CER (Rs. 148-25 l-akhs) shall bc

remitted in the form of DD to the beneficiary for the activity committed by thc

proponent. A copy ofreceipt from the beneficiary shall b€ submitted to SIIIAA-TN.

ln the minutes ofthe 5566 meeting ofAuthority held on 01.I0.2022. thc Authority decided

to requcst the Member Secretary, SEIAA to communicate the SEAC minutes to the project

proponent requesting to fumish the additional details/doclrments sought by SEAC and place

the proposal in the ensuing Authority meeting after receipt ofthe details.

3. The proponent vide his letter 08.10,2021 has f{rnished the copy ofBank Guarantee

submitted to TNPCB & copy of acktrowledgement oblained from TfIPCB for lhe

submission of BG and also altidavit towards commitments of CER to bc csrried ont

as recommended by SEAC.

4. The proponent vide his letter 19.10.2022 hrs furtrished ihe copy of acktrowledgement

obtained from Greator CheDnai Corporation to$ards CER aclivity over the Demand

Drrft ofRs. 1,50,00,000 (Rs. One cmre lifty lakhs only).

5. The proponenf bas submitted the details ofcourt case liled by TNPCB in thc Judicial

Magistrate Court, Ambettur vide csse Number: C.C.No.l68 of20l6, dated 0E.02.2017,

against the propotretrt.

In view ofthe above. the Authorily accepted the recommcndations of SEAC and decided to

grant of Post conslruction Environmental Clearancc subject to thc conditions as recommended by

SLAC & normal condition in addition to thc lollowing conditions:

l. The project Propotrent shall carry out the works assigned undcr ecological damagc,

natural resource augmentation and community resource augmentation within a P€riod

ItUTAR I
SEIAA-T\

EC Identification No. - EC22B038TN151980     File No. - 6723    Date of Issue EC - 23/12/2022        Page 15 of 29

249



ofone year as committed. Ifnot, the baIIk guarantec will bc forfcited to TNPCB without

further noticc.

2. The proponent shall ensure that the treatcd^lntreated sewage should not be disposed directly

or indireclly to the nearby water bodies under any circumstances.

l. As per the MoEF& CC office mcmorandurn F.No.22-65l20I 7lA.l Il dated: 30.09.2020 and

20.10.2020 the proponenl has fumished the detailed EMP, mentioning CER acti!itics as

committed and the CER activities shall be carried out bcfore obtaining CTO from-lNPCB.

4. All the construction ofBuildings shall be energy efllcient and confirm the green building

nonns.

5. Ihe proponent shall provide adequate parking facility for all the inhabitants & visitors

including clear traffic plan.

6. The proponent shall ensure that no trcated or untreated trade emueny'sewage shall be

discharged ourside lhe premises under any circumstances.

7. The disaster management and disaster mitigation standards to be seriously adhered to avoid

ofcalamilies.

8. The project proponent shallprovide the green belt plan for the premises indicating the native

trees planted and to be planted.

9. The proponent shall provide the action takcn for reduction ofgreen house gas emissions to

suppo( the climatic action alld to make it sustainable building.

10. The project proponent shall ensure that buildings have sufficient ventilation and spacc for

light and air.

I l. The projecl proponent shall fumish the action taken to improve water usage efficiency in the

building.

12. The proponent shall ensure that the building shall provide adequate security and hygiene in

allthe basements,

ll. The proponent shall ensure that the building should be energy eflicienl. provide adequate

sunlight, grecn space lbr sustainable usc and be Eco-lriendl).

Part A: Common conditions applicable for Pre-Operation and Operational

Phases

Pan B: Condilions for Pre-Operation Phase.

Part - C - Specifi c Conditions - Construclion phasex-V
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Part - D - Specific Conditions - Operational Phase./Post constructional

Phase / Entire life ofthe project.

Vdiditv:

The SEIAA herebv accords Environmental Clcarance to the above proiect under th€

provisions of EIA Notification datcd l4rh Septembcr. 2006 as ame dcd. with validitv for 7

v€ars from the dalc of issue of EC. subiect to thc comoliance of the t€rms end conditions

stiDuhlcd helolr:

Parl - A - Common conditions applicrble for Pre-construction. Construction and Operational

Phases:

l. I'he project Proponent shall carry out the works assigned under ccological damage. narural

rcsource augmentation and community resource augmentation within a Period ofone year as

committed. Ifnot, the bank guarantee will b€ forfeited to TNPCB without fufther norice

2. Any appeal against this environmental clearance shall be with the Hon'ble National Green
'Iribunal, if prefened, within a p€riod of30 days as prescribed undcr Section 16 ofthe

National Grccn Tribunal AcL 2010.

J. I he construction of STP, Solid Waste Management facility, E-waste managemenr facilit).

DG sets, eto., should be made in the earmarked area only. In any case, the location ofthese

utilities should not be changei later on.

4. The Environmental safeguards contained in the application ofthe proponent /mentioned

during the presentation before the State Level Environment lmpact Assessment Authority /

Siate Level Expert Appraisal Committee should be implemented in the letter and spirit.

5. AII other statutory clearanc€s such as fie apprcvals for storage of diesel from Chief

Controller ofExplosives. Fire and Rescue Services Department. Civil Aviation Department,

Forest Conservation Act, 1980 and Wild Life (Proteclion) Act, 1972, State / Central Ground

Water Authority, Coastal Regulatory ZoneAuthority, other statutory and other authorities as

applicable to the project shall be obtaincd by projecr proponent from the concerned

competent authorh,es.

6. The SEIAA rcscrves the right to add additional safeguard measures subsequently. ifnon-

compliance ofany ofthe EC conditions is found and to take action. including revoking of

this Environmenlal Clearance as the case may be.

ffi*tER
ST]IAA.T\
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7. A proper record showing compliance ofallthe conditions ofEnvironmental Clgarance shall

be maintained and made available at all the times.

8. The environmental statement for each financial year ending 3lst March in Form-V as is

mandated to be submitted by the project proponent to the concemed State Pollution Control

Board as prescribed under the Environment (Protection) Rules, 1986, as amended

subsequently, shall also be put on the website ofthe company. The status ofcompliance of

environmental clearance conditions and shall also be sent to the Regional Office of the

Ministry ofEnvironment and Forests, Chennai by e-mail.

9. The Regional Office ofthe Ministry located at Chennai shall monitor compliance ofthe

stipulated conditions. The prcject authoriti€s should oxtend full cooperation to the omcer (s)

ofthe Regional Office by fumishing the requisite dala / information / monitoring repons.

10. "Consent for Establishment" shallbe obtained fiom the Tamil Nadu Pollution Control Board

and a copy shall be submitted ro the SEIAA, Tamil Nadu.

I | . In the case ofany changc(s) in the scope ofihe project, a fresh appraisal by the SEAC/SEIAA

shall b€ obtained befor€ implementation.

12. The conditions will be enforced inter-alia, under the provisions ofthe Water (Prevention &

Control ofPollution) Act, 1974, the Air (Prevention & Control ofPollurion) Act, 1981, the

Environment (Protection) Act 1986, the Public Liability Insumnce Act, 1991, along with

their amendments,&afr Minor Mineral Conservation & Developmeot Rules,2010 framed

under MMDR Act 1957, National Commission for protection of Child Right Rules,2006

and rules made there under and also any othcr orders passed by the Hon'ble Supreme Court

of India./Hon'ble High Court of Madras 8nd any other Courts oflaw, includingthe Hon'ble

National Green Tribunal .€lating to the subject matter.

l3- The Environmental Clearance shall not be cited for relaxing the otherapplicable rules to this

project.

14. Failure to comply with any ofthe conditions mentioned above may result in withdrawal oi
this clearance and attract action under the provisions ofthe Environment (Protection) Act,

1986.

ls.The proponent shall upload the status of compliance of the stipulated EC conditions,

including results ofmonitored data on their website and shall update the same periodically.

It shall simultaneously be sent to the RegionalOmce ofMoEF, Chennai, the.espective Zonal

Office of CPCB, Bengaluru and the TNPCB. The criteria pollutant levels namely; PMlo,
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PM2.5, So2, Nox (ambient levels as wellas stack emissions) orcritical sectoral parameters,

indicated for the project shallbe monitored.

16. The SEIAA. TN may cancel the environmental clearance Sran(ed to this project under the

provisions of EIA Notification. 2006, if, at any stage of the validity oI this environmcntal

clearance, if it is found or if ii comes to the knowledge of this SFllAA, TN that the project

proponent has deliberately concealed and/or submitted false or misleading information or

inadcquate data for obtaining the envirol]mental clearance.

l7.The Ilnvironmenlal Clearance does not imply thal the other statutory / administrative

clearances shall be granted to the project by the concemed authorities. Such authorities

would be considering the project on merits and be takinS decisions independcnlly of thc

Environmental Clearance.

l8- The SEIAA, TN may alter/modiry the abovc conditions or stipulate any furthcr condilion in

the interest ofenvirctunent protection, even du ng the subsequent period.

19. The Environmental Clearance does not absolve the applicant/proponent of his

obligation/requir€ment to obtain other stafutory and administrative clearances fiom other

slatuloD and adminisffalive authorities.

20. Where the trees need to be cut, compensation plantation in the ratio of l: l0 (i.e. planling of

l0 trees for every one tree that is cut) should be done with the obligation to continuc

maintenance.

21. A separate environmental management cell with suitable qualified personnel should be sct-

up under the control of a Senior Executive who will report directly to the Head of the

organization and the shonfall shall be sEictly reviewed ard addressed.

22. The EMP cost shall be printed in the Brochute / Pamphlet for the preparation ofthe sale of

the property and should also mention the component involved.

23. Trees. herbs and shrubs listed should not be disturbed during any phase ofthe project.

24. Necessary permission should be obtained from PwD/Wetland Authority. I'am il Nadu before

commencement of the project.

?5. The EMP cost shall be deposiied in a nationalized bank by opening separate account and thc

head wise expenses statement shall be submitted to TNPCB with a copy to SEIAA annually

26. The proponcnt should strictly comply with. Tamil Nadu Govemment Order (Ms) No 84

Environment and forests (EC.2) Department dated 25.06.2018 regarding ban on one limc use

---/2.
ER 9i(RETARY

SEIAA-TN
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and throwaway plastics inespective of thickness with effect from 01.01.2019 under

Environment (Proreclion) Acl. I 986

27. The proponent shall furnish the permissior/ NOC of water supply Iiom the competent

authority before obtaining CTO frorn TNPCB.

28.The Project Proponent has to provide percolation pis-25 Nos and 8 nos of Rain water

Harvgsting sump capacity each 5 KL ofrain waterprovided in orderto recover and reuse the

rain water during normal mins as reponed

29. The proponent has to eamark the greenbelt a.ea with dimension and GPS coordinates for

the green belt arca and the same shall be included in the layout out plan to be submitted for

CMDA/DTCP approval.

10. As per MoEF & CC, Gol, Ofiice Memorandum dated 30.03,2015, pdor clearance fiom

Forestry & Wildlife angle including clearance fiom obtaining committee of the National

Board for Wildlife as applicable shall be obtained before $aning the operation, ifthe project

sitc is located within loKM fiom National Park &nd Sanctuarics.

31. The Environmental Clearance is issued based on the documents fumished by the project

proponent. ln cirse any documents found to be inconecvnot in order at a later date the

Environmental Clearance issued to the project will be decm€d to be rEvoked/ cancelled.

Plrt - B - Specifc Copdlliotrs-Pre coNtrucdon phasel

l. The project uthorities should advertfu€ with b$ic detiils rt lerst irl two local

newspspers widely circulrted, one ofufhlch shall be iD the veruaculsr hngurge of the

locslity cotrcertred, withir 7 days of the i$sue of clearatrce" The press releases also

metrtion th.t s copy of the cletrrrce lettcr i! lvail.ble with ttc Strte Polhiion Control

Board and also .t lvebsite of SEIAA, TN. The copy of the press rclcrse should be

forwarded to the Reglotrrl Oflice ofthc Mirlstry of Ervhonment and Forests located

.t Chentrai atrd SEIAA-TN,

2. In the case ofany change(s) in the scope ofihe project, a fresh appraisal by the SEAC/SEIAA

shall be oblained before implementation.

3. A copy of the clearance letter shall be setrt by thc propotretrt to the Local Body. The

clelrance letter strll llso be put on the website ofthe Propotrent.

4. The approval of the competent authorily shall be obtained for structural salety of the

buildings du.ing eanhquake, adequacy of fire fighting equipments, etc as per National
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5.

Building Code includidg protection measures from lighming etc befone commencement of
the work.

Allrequired saritary and hygienic measures for the workers should be in place beforesaning

construction activities and they have to be maintained throughout the mnstruction phase.

Design ofbuildings should be in conformity with the Seismic Zone Classifications.

The Construction oflhe shuctures should be undeflaken as pe. the plans approved by the

concemed local authoritie,Vlocal administmtion.

No construction activity ofany kind shall be taken up in the OSR area.

Consent of the local My conc€med should be obirined for using the treated sewage in the

OSR area for gardcning purpose. Thc quality of treated s€wage shall satisfo the bathing

6.

'7.

8.

9.

qualily prescribed by the CPCB.

I0. Ihe heighl and coverage ofthe constructions shall be in accordance with the existing

FSI/PAR norms as pfi Coastal Regulation Zone Nolification, 201 l.

I l. Thc basement ofthe building shall be above the maximum flood level docum€ntcd by the

Water Resource Depaflment, PWD, Govenment of Tamil Nadu in consultation with the

CMDA.

12. fhe proponcnl shall prepare completion plans showing Separale pipelines marked rvilh

diffcrent colours with the following details

i. Location ofSTP, compost system, underground seuer line.

ii. Pipe Line conveying the treated emucnt for grcen belt development.

iii. Pipe Line conveying the treated cmuent for toilet flushing

iv. Water supply pipeline

v. Gas supply pipe line, ifproposed

vi. Telephone cable

vii. Power cable

viii. Strom water drains. and

ix. Rain water harvesting system. etc.. and it shall bc made available 1o the

owners

13. A First Aid Room shall be providcd in the proicct site during the entire construction and

operation phascs ofthe projecl.

l:l. lhe slructural d€sign of the proposed building must be vetted by premier academic

insiitulions like Anna University. llT Madras. etc.. and thc facl shall bc informed lo SIilAA.

'RETARY
SI',I AA-T\
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15. There shall not be aoy threat to the biodiversity due to thc proposcd developmcnt.

16. Thc present land use surrounding the prcjecl site shall not be disturbed at any point oftime.

17. The green belt area shall be planted with indigenous native trees.

18. Natural vegetation listed paniculally the trees shall not be removed during the

construction/operation phase. In case any trees are likely to be disturb€d, shallbe replanted.

19. During the construction and operalion phase, there should be no disturbance to the aquatic

eco-system within and outside the alea.

20. The Provisions of Forest conservation Act 1980, Wild Life Protection Act 1972 & Bio

diversity Act 2002 should not be violatcd.

2 I . There should be Fiie fighting plan and all rcquircd safety plan.

22. Regular fire drills should b€ held to crcate awareness among ownerv residents.

Plrt - C - Specific Cooditions-Consiruction phase:

l. Constructiotr Schedule:

i) The Project proponent shall have to fumish the prob&ble date ofcommissioning oI

the project supponed with necesssry ba. charts to SEIAA-TN.

2. Lrbour Welfare:

i) AII the labourers to be engaged for construction should be screened for health and

adequately teated before and during their employment on the work at the site.

ii) Personnel working in dusty arcas should wear Eotective respiratory devices and they

should also be providcd with adequstc training aod hfonndioo on safety ard health

aspecls. Occupational health surveillance Eogram of the workers should be

undertaken periodically to observe any contradictions due to exposure to dust and

take corrective measures, if needed.

iii) Periodical medical examination ofthe workers eryaged in the project shall be carried

out and records maintained. For the pu.pose, schedule ofhealth examination ofthe

workers should be drawn and followed accordingly. The workers shall be provided

with personnel protective measures such as masks, gloves, boots etc.

3. W.ter Supplyl

i) The entire water rcquirement during construction phase may be met liom ground

water source from the source with approval of the PWD Department of water

fesources/ may be out s-\

TARY
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1.

ii) Prolision shall be made for the housing labour within thc site with all necessary

infiastructures and facilities such as licl for cooking, mobile toile!s, mobile STP. safe

drinking water. medical heallh care. criche etc. l he housing may be in the form of

temporary structures to be removed allcr the complelion oflhe project.

iii) Adequate drinking water and sanitary facilities should be providcd for conshucrion

workcrs at the site. Ihe treatment and disposal of waste ualer shall be through

dispersion trench after treatment through septic lank. The MSW generated shall bc

disposcd through Local Body and th€ idenrified dumpsite only.

iv) Water demand during coflstruction should be reduccd by use o f pre-m ixed concrete.

curing agents and other best practices prevalent.

v) Fixtures for showers. toilet flushing and drinking water should be of low flo\\ t)pc

by adopting the use ofaerators / pressurc reducing dcvises / scnsor based control.

Solid Waste MaoagemeDt:

i) Ihe solid waste in the form ofexcavated earth excluding thc top soil gcnerated from

the project activity shall be scientifically utilized for construction ofapproach roads

and peripheml roads, as reported.

Top Soil Msnegement:

i) All the top soil excavated during construction activities should be stored lor use in

horticultue/ landscape development within the project site.

Construction Debris disposal:

i) Disposal of construction debris during conshuction phase should not create any

adverse effect on the neighboring communities and be disposed offonly in approvcd

sites, with the approval of Competent Authority with necessary prccautions for

general safety and health aspects of the people. The construction and demolition

waste shallbe managed as perConstruction & Demolition Waste Managcment Rulcs.

2016.

ii) Conslruction spoils, including bituminous materials and other hazardous materials.

musl not be allowed to contaminate watcrcourscs, The dump sites for such materials

must bc secured so that they should not leach into the adjacent land/ lake/ slream etc.

Dicsel G€nerrtor sets:

i) Low Sulphur Diesel shall be used for opcrating diesel generator scts to be used during

construclion phasc. The air and noisc cmission shall conli)rm to thc standards

5.

6.

1,
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8.

prescribed in the Rules under the Environment (Protection) Act, 1986, and the Rules

fiamed thereon.

ii) The diesel required for op€mting stand by DG sers shall be stored in underground

tanks fulfilling the safety norms and ifrequired, clearance from ChiefController of

Explosives shall b€ taken.

iii) The acoustic enclosures shall be installed at all noise generating equipments such as

DG sets, air conditioning systemq cooling water tower,etc.

Air & Noile PollutioD Control:

i) Vehicles hired for bringing construction materials to the site should be in good

condition and should conform to air snd nois€ emission standatds, prescribed by

TNPCB/CPCB. The vehicles should be ope.aM oaly during non-peak hours.

ii) Ambient air and noise levels should conform to rEsidential staldards prescribed by

the TNPCB, both du.ing day and night. Incrementsl pollution loads on the ambient

air and noise quality should be closely monitorcd during the construction phase. The

pollution abatement m€asuies shall be strictly implemented.

iii) Traflic congestion n€ar the e ry and exit points from the roads adjoining lhe

propose.d project site shall b€ avoided. Parking slull be fully intem&lized and no

public spacc should be utilized, Parking plan to be as per CMDA norms. The traflic

depaftnent shall be consulted and any cost effective traffic r€gulative facility shall

be met before commissioning.

iv) The buildings should have ad€quate distanc€ betwecn them to allow fte€ movement

of fresh air and passage ofnatural light, air and vedilation.

v) The background nois€ levels prevailing at thc site already exceeds p€rmissible noise

levels. Henc€, the proponent should develop thick greeneries all around the project

boundary in order to contain the noise levels.

Buildiog material:

i) Fly-ash blocks should be used as building material in the construction s per the

provisionofFly ash Notification ofseptember, 1999 and amended ason 27th August,

2003 and Notification No. S.O. 2E07 (E) dated: 03.1I.2009.

ii) Ready-mix concrcte shall alone be used in building construction and necessary cube-

tests should be conducted to asce(ain their quality.

9.

TARY
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iii) Usc ofglass shall be reduced up to 40% to reduce the electricity consumption and

load on air conditioning. If necessary, hiSh quality doublc glass with special

reflecting coating shall be used in rvindows.

10. Storm Water Drainage:

i) Slorm water managemenl around the site and on sile shall bc eslablished by following

the guidelines laid down by the storm water manual.

11. Energy Conservation Messures:

i) Roof should meet prescriptive requirement as per Energy Conservation BuildinS

Code by using appropriate thermal insulation material, to fulfill rhe requirement.

ii) Opaque wall should meet prescribed requirement as per Energy Conservation

Building Code which is mandatory for allairconditioned spaces by use ofappropriarc

thermal insulation material to fulfill thc requirement.

iii) All norms of Energy Conservation Building Code (ECBC) and National Buildin8

Code, 2005 as energy conservation have to be adopted Solar lights shall be providcd

for illumination ofcommon areas.

iv) Application ofsolarenergy should bc incorporated for illumination ofcommon areas.

lighting for gardens and streel lighting. A hybrids system or full1 solar syslcm for a

portion ofthe apartments shall be provided.

v) A report on the energy conseryation measures conforming to energy conservation

norms prescribed by the Bureau ofEnergy Efficiency shallbe prepared incorpo.ating

delails about building materials & technology: R & U factors etc and submitted to

the SEIAA in three month's time.

vi) Energy conservation measures like installation ofCFLVTFI-S for lighting ihe areas

outside the building should be integral part ofrhe project design and should be in

placc before project commissioning.

12. Fire S.f€ty:

i) Adcquate fire protection cquipments and rcscue arrangemcnts should be madc as per

the prescribed slandards.

ii) Proper and free approach road for fire-fighting vehicles upto the buildings and for

rescue operations in thc event ofemergency shall be made.

13. Grcen Belt Devclopmcnt:

TARY
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i) The Project Proponent shall plant tree species with large potential for carbon capture

in the proposed green belt area based on the recommendation of lhe Forest

department well belore the project is completed.

ii) The project proponent has to develop thick greeneries all round the project boundary

in order to contain the noise levels.

14. Sewage Treatmetrt Planl:

i) The Sewage Treatment Plant (STP) & Effluent Treatment plant (ETP) installed

should be certified by an independent expen/ reputed Academic institutions for its

adequacy and a report in this regard should be submitted to the SEIAA, TN befo.e

the project is commissioned for operation. Explorethe less power consum ing systems

viz baffle reactor, eto., for the treahnent of sewage.

ii) 'fhe Proponent shall install STP & ETP as fumished. Any alteration to satisry the

bathing quality shallbe informed to SEIAA-TN.

15, Rain Water HarvestiDg:

i) The proponent/ Owner ofthe Flats shall ensure that roof rain water collected from

the covered roof ofthe buildings, etc shall be harvested so as to elsure the maximum

beneficiation of rain water harvesting by constructing adequate sumps so that 100%

ofthe harvested water shall be reused.

ii) Rain water harvesting for surface run-ofi as per plan submitted should be

implemented. Befo.€ recharging the surface run ofl pre-treatment with screens,

settlers etc. must be done to remove suspended matter, oil and grease, etc. The

Proponent shall Eovide adequate number of bore wells / percolation pits/ etc. as

committed. The bore wells / percolation pitv etc. for minwater recharging should be

kept at least 5 mts. above the highest ground water table.

16. Building Safety:

i) Lightning arrester shall be properly designed and installed at top ofthe building and

where ever is necessary.

ii) The operation ofdemolition oflhe existing building should be carried out only during

day time with adequate measures to contain the noise and dust in a way that it does

not affect the residents who are living very close (at about 20m from the project site).

RLI AITY
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Part - D - Soecific Conditions - Operational Phase/Post constructional phase,/Entire life of

the proi€ct:

l. l'here should be Fire fighting plan and all required safety plan.

2. Regular fire drills should be held to create awareness among ownerv residents.

3. -Ihe building should not spoil the grcen views and aesthetics of surroundings and should

provide enough clean air space.

4. The EMP cost shall be printed in the Brochure / Pamphlet for the preparalion ofthc salc of

the property and should also mention lhe componenl involved.

5. The Project proponent shall get due permission llom the wetland Authority before the

commencement of the work.

6. The project activities should in no way disturb the manmade structures

7. The Proponent shall do afforestation/ restoration programme contemplated to strengthen thc

open spaces shall preferably include native species along wilh the financial forecast for

planting and maintenance for 5 years.

8. "Consent to Operate" should be obtained ftom the Tamil Nadu pollution Control Board

bcforc the start ofthe operation ofthe project and copy shall be submitted to the sEIAA-TN.

9. The ground water shall be drawn only after obtaining necessary permission from the

Competent Authority.

10. Ground waler quality to be checked for portability and if necessary RO plant shall be

provided.

I l. The Proponent should be responsible for the maintenance of common facilities including

greening. rain water harvesting, s€wage treatment and disposal, solid waste disposal and

environmental monitoring including terrace gardening for a period of 3 years. Within one

year after handing over lhe flats to all allottees a viable society or an association among the

allotlees shall be formed to lake responsibility ofcontinuous maintenance ofall facilities

with required agreements for compliance of all conditions fumished in Envircnment

Clearance (EC) order issued by the SEIAA-TN or the Proponent himselfshall maintain all

the above facilities fo. the entire period. The copy ofMOU bettleen the buyers Association

and proponent shall be communicated lo SEIAA-TN.

12.The ground water level and its quality should be monilored and recorded regularly in

consultalion with Ground Water Authority.

EC Identification No. - EC22B038TN151980     File No. - 6723    Date of Issue EC - 23/12/2022        Page 27 of 29

261



ll. Treated elfluent emanating from S'lP shall be recycled / reused to the ma.ximum cxtent

possible. The treated sewage shall conform to the norms and standards for bathing quality

laid doun by CPCB irrespcctive olany use. Necessary mcasures should be madc to mitigale

the odour and mosquito problem from S'l P.

1,1. The Proponent shall operate SI P continuously by providing stand by DG set in case ol-polver

failure.

15. It is the sole responsibility ofthe proponent that the treated sewage water disposcd lbr green

belt development/ avenue plantation should not pollute the soil/ ground water/ adjaccnl

canals/ lakes/ ponds, ctc

16. Adequate measures should be taken to prevent odour emanating from solid waste pro(cising

plant and STP.

17. The e - rvaste generated should be collected and disposed to a nearby authorized e-waste

centre as per E- waste (Management & Handling), Rules 2016.

18. Diesel power generating sels proposed as source ofback-up power during operalion phase

should be ofenclosed type and conform to rules made under the Environment (Protcclion)

Acr. 1986.-lhe height of stack ofDC sets should be equal to the height needed lir the

combined capacity ofall proposed DG sets.

19. The noise level shall be maintained as per MoEF/CPCB/TNPCB guidelineynorms both

during day and night time.

20. Spenl oil fiom D.G sets should be stored in IIDPE drums in an isolated covered facility and

disposed as per the Hazardous & other Wastes (Management & Transboundary Movement)

Rules 2016. Spent oil from D.G sets should be disposed offthrough registered reqyolcrs.

21. The proponent is required to provide a house hold hazardous waste /E-waste collection and

disposal mechanism.

22. The proponcnt/Owner ofthe Flats shall ensure that stoam water drain provided at thc project

site shall bc maintained without choking or without causing stagnation and should also

ensure thal the storm llater shall be properly disposed off in the natural drainagc / channels

wilhoul disrupting the adjacent public. Adequate harvesling ofthe storm water should also

be ensured.

21. Used Ct Ls and TFLs should be properly collected and disposed ofYsenl lor recycling as per

the preyailinB Buidelincs/rules ofthc re8ulalory aulhoril) to avoid mercury contamrnatie'n.
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24. A copy ofthe Environmental clearance (EC) letter shall be made available to allthe sllonees

along with the allotment order / sale deed.

25. Failurc ro comply with any ofthe c.nditions mentioned above may result in withdrawal of

this clearance and attract action under the provisions ofthc Environment (Protection) Act,

1986.

26. The Environmental Clearance is issued based on the documents fumished by the project

proponent. In case any documents found to be inponect/nol in older at a later date the

Environmental Clearance issued to the project will be deemed to be revoked/ cancelled.

Copy to:

l. -l 
he Additional ChiefSecretary to Govemment, Environmenl & Foresls Dept,

Covt. ol-Iamil Nadu, Fort St. Ceorge, Chennai - 9.

2.-l he Chairman. Centml Pollution Control Board, Parivesh Bhavan,

CBD Cum-Office Complex, East Arjun Nagar, New Delhi I 10012.

J-'l he Member Secreiary, Tamil Nadu Pollution Control Board,

76, Mounl Salai, Cuindy, Chennai-600 032.

4. l'hc APCCF (C), Regional Office, Ministry of Environment& Forest (SZ),

14, HEPC Building, lsr& 2"d Floor, Cathedralcarden Road, Nungampakkam, Chennai - 34.

5. Moniloring Cell, I A Division, Ministry ofEnvironment & Forests,

Paryavaran Bhavan, CGO Complex, New Delhi 110003.

6. I-he Districr Collector Tiruvallur District.

7. Slock File.
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